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COMttmE(NC‐ 7)OF
PLASTIC&RllBBER PRODUCTS'
MEETING NO.13ノ AM17

mELD ON 28&30.12.2016 3nd 0401.201o
lJNDER■EC路』uttNSHIP oF
SHRIS.LS.REDDY,ADDL.DGFr

Meeting No.13/87‐NC‐7/2016 of NORMS COⅣm肛ニュLE(NC‐つ dealing with`Chapter 39 8nd 40 ofITC(HS)
Code'held on 28`L3012.2016 and 0401.201c under the Chi11..atlship of Shri S.B.S ReddL Addl DGF「

,

Directoratc Gcncral of Foreign Trade,Dcpamlent Of Commerce,Udyog Bhawan,Ncw Delhi‐ 1100H Following
ofFlcers atcnded the Meeting:

1)   SM Nand Lal,Consdttnt DIPP
2)   SM SeikhOmang(pgen,Dy DGF「

2.   Following arc the decisions of the Norms Committee aner deliberation and RA con∝ med shali take
consequcntial action as per Foreign Tradc Policy/Pr∝ edures:

Ⅳ園 UAL CASES

Subject: Fixation of adhoc norms sgrinst Advance Authorizstion No. 311006538t dated 23.M.2015

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based on
the decision of the NC Meeting No. 26/87-N-ClD0l2 held on 26.09.2012 and recommended as under:

EXPORT ITEM QTY IⅣPORT ITEM QTY
THlalninate/PVDC Coated PVC
Film with LDPE LaminaJon

l kg l PVC Film 0.8380 kg

2. PVDC Copolymer emulsion (solid content 50+/-
t%) 0 0202 kg

3 PVDC Aqucous Dispersion(Solid content 60+/‐

1%) 0.2469 kg

4. PVC Aqueous Dispersion (Solid content 55+/-l%o) 0 0353 kg

5. Coextruded lamination grade LDPE Film 0 0629 kg

RA may take consequential ection as per Policy / Procedures.

Case No.A‐ 273 M/s Bilcare Ltd. HQF No.
01/87/511rlXx1711/-6/DESVII

stam:
Approved

NC No.:13/AM17
Dated:23.12.2016

Adv.Lic.No and Date
3110065388 dnted 23.04.2015

RA F.No.
31783/040/002711/AM15

句
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Case No.A‐375 Mls H3miltoll Housew3res
M Ltd.

HQRN● 01/87/050/1741AM14/DES‐ VII Strtus:
Deferred

NC No.:13ノAM17
D■led:2&12.2016

Adv.Lic No.3nd Date
D310737623 dt 13.κ 2013

RA R No.
D3194/m/01o381AM13

Subject: Revision in the norms against Advance Authorizstion No. 0310737623 ilt. 13.06.2013

Decision: The Committee considered the case as per agenda and decided to call for detailed justification for quantity
claimed along with Production, consumption data of the export product for the last three years duly certified by the
Jurisdictional Central Excise Authorities.

Request: Firation of adhoc norms in respect of Advance Authorization No,2610012322 ilsted 20.01,2014

Decision: The Committee considered the case as per agenda and noted that the export item is not a chemical name
and brand name is given. Thus, the Committee decided to reject the case.

Case No.A‐ 403 M/s Chirag P3● k(Indi3)PVL
Ltd.,

HQ R NQO1/87AH1/1X13g1/AM127
DESVII

Ststus:
Rejected

NC No.:13/AM17
Dated:2&12.2016

Ad■ Lic No.■■d Date
0310677985 dated 2001.2012

RA F.No.
03/94/040/00921/ADI112

Request: Amendment in the description rnd enhrncement in the quantity of Import Item 5.
Decision: The Committee considered the request of authorisation holder for enhancement in the quantity of
import item and it was decided to tum down the request of authorisation holder maintaining the decision taken by NC
it its earlier Meeting No. 1 l/AMl3 held on 20.06.2012.

SubieCt: Fin■ o■ ofNorlns 3nd amendment ofExportitem de“nption agBmst Advance Author● 日tion
No 2610012654 d3ted 26.億 2014.

Decision: The Committee considered the case as per agenda and noted that the export item is not a chemical name
and brand name is given. Thus, the Committee decided to reject the case.

Case No.A‐378 M/sSNF(Illdia)Pvt Ltd. HQ R N● 01月7/050a15381AM14/DES
VII

Status:

Reiected

NC No.:13/AM17
Dated:23.12.2016

Adv.Lic No.3nd Date
2610012322 dated 2001.2014

RA R No.
2磁41040r00N/AM14

Case No.A‐ 416 Il{/s SNF (India) kt Ltd. HQ F.No 01/87/162/67/AM17/DESVII Status:

町 eCted

NC Nα:13/AM17
Dated:28.12.2016

Adv Lic No and Date

2610012654 dated 2605.2014

RAF No 26/24/040/00013/AM15
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Case No.A‐ 418 M/s Reliance lndustries Ltd. HQF No
01/87/050/00095/AM17/DES‐VⅡ

Status:
Approved

NC No.:13/AM17
Dated:28.12.2016

Adv Lic.No.
03108036"dated 30.l13.2016

RLA F No
03/95/040/00974/AM16

Subject: Correction oferport product in respect of Advance Authorization No. 0310803650 dated 30.03.2016

Decision: The Committee considered the case as per agenda and discussed the request ofthe firm conection of adhoc-

norms. The Committee decided to correct the adhoc-norms as under:-

EXPORT ITEM QTY IⅣPORTITEM QTY(P口D
S●TCnC  Butadicnc
Rubber  (Gradα
1783)

55.440

Nfr
1 1,3 Butadicnc 29.537ヽ fr

2. Styrene Monomer 9718M 
「

3 Extended Oil eAE) 14 552 Nrr

4 Chem:Rosin Acid 0758M 「
5. Tertiary Dodecyl Mercaptane 0.060M 

「

6 た ■vator EDTA 0078M 
「

7 Syntheic Soap oNMS) 0221M 「
8. Floculant 0.242 Nrr

RA may teke consequentiel action as per Policy / Procedures

Case No.A‐ 419 M/s Reliallce lndustries Ltd. HQ FoNo.
01/87/050/00094/AM17/DES‐VII

Status:
ユPPiV▼―

NC No.:13ノAM17
Dated:28.12.2016

Adv.Lic.No.
0310803651 dated 3003.2016

RLA F No
03ノ95/040/00839/AM16

Subject: Correction of erport product in respect ofAdvance Authorization No.0310803651 drted 30.03.2016

Decision: The Committee considered the case as per agenda and discussed the request of the firm conection of adhoc-

norms. The Committee decided to correct the adhoc-norms as under:-

EXPORT ITEM QTY IⅣPORTITEM QTY(PD
Styrene  Butadiene

Rubbcr  (Grado
1783)

21000
NII

1 1,3 Butadiene 11.188卜fr

2. Styrene Monomer 3.681M 「
3.Extended Oil(RAE) 5512M 

「

4.Chem:Rosin Acid 0287M 「
5. Tertiary Dodecyl Mercaptane 0 023 Nrr

6 Acivator EDTA 0.029 NI「

7. Synthetic Soap @NMS) 0084■ rr

8. Floculant 0091ヽ■T

RA mry trke consequential action es per Policy / Procedures.
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CItse No.A‐ 425 M/s SNF αndin)PVt Ltd. HQF No 01/87ノ50/179/AM13/DESVII stam:

Reiected

NC No.:13/AM17
Dated:28.12.2016

Adv Lic No.and Date

0910053177 dated 04.07.2012

RA F.No. 09/24/040/00117/AM13

Subject: Amendment of Export ltem/conslderlng Export Obll8atlon Fulfillment as per AIC Clrcular Ito.3.

Decision: The committee considered the case as per agenda and noted that the export item is not a chemical name

and brand name is given. Thus, the Committee decided to reject the case.

Subject: Amendment of Export ltem descrlption agalnst Advance Authorlzation No. 251fl!12706 dt. 23.01.2015.

Decision: The Committee considered the case as per agenda and noted that the export item is not a chemical name

and brand name is given. Thus, the Committee decided to reject the case.

Srbject: Flxatlon of adhoc norms ln respect of Advance Authodzatlon No. 03107451t14 dt. 13.08.2013
Decision: The Committee considered the case and decided to refer to Technical member for firther examination.

Case No.A‐ 426 M/s SNF cndi3)PVt Ltd. HQ FoNo.01/87/162/73/ADI117/DESVII Statw:
Rejected

NC No.:13/AM17
Dated:28.12.2016

Adv.Lic.No and Date

26■0012706 dt.23.01.2015.

RA F.No.26/24/040/00018/AM15

Case No.A‐ 428 lws lnternational Conv€yors Ltd. HQF No 01/87/171/227/AM17/DEト

VII

stam:

Deferred

NC No.:13/AM17
Dated:28.12.2016

Adv.Lic No and Datc

0310745144 dt.13.08.2013

RA F.No. 03/94/040756/AM13

⌒

4



Case No A‐ 429 M/S B81kriSh■ 8 1nduStries Ltd. HQ F.No 01/87/50/256/AM17/DESVI1/

01/87/50/257/AM17/DES‐VI1/

01ノ87/50/2587AM17/DES‐ VII

Status:

Approved

NC No.:13ノAM17
Dated:28.12.2016

Adv Lic No.and Date

D310807643 dt.07.09.2016′

0310807642 dt.07.00.2016′

0310807840 dt.16.09.2016

RA R Nα 03J94/mr005o7カ電M17/

∞″引mmmmcml17/
03/94/040/m35/AM17

subjects Request for correction in wsstage clsimed percentrge stlted in the MoM dated 2&10.2016.

Decision: The request of the authorisation holder has been examined. It has been noted that there was

typographcal errorin the NC minutes dated 28 10 2016 thus,the conlmitee decided to alnend Para l ofthe minutes to

read as``wastage of l-4%"in Advance AJい oHzation Nos 0310807643 dt 07 09 2016,0310807642 dt 07.09.2016

and 0310807840 dt 16 09 2016 thcrc is no changc in quantity of lmport and ExpOrt items as approved in Minutes

dated 28.10.2016

Case No.A‐ 433 M/s ⅣLsturlal PvL Ltd.,BBIlgュ lore HQ F.No.
01ノ87/162/00104/AM17/DES― VII

Status:

nPPl

NC No.:13/AM17
D3ted:28.12.2016

Adv.Lic.No.and date

0710109553 dated 22.l13.2015

R F No
07ノ24/040/00408/AM16

Subject: Fixation of input output norms rgainst Advance Authorizetion No. 0710109553 dated
22.03.2015.

Decision: The Committee considered the case as per agenda and discussed the request of the firm for fixation of
norms. The Committee decided to ratifu the following norms as under:-

EXPORT rrEM QTY IIIPORT ITEM QTY(MTp
FILTER BACS FROM
FILTRATION FELT
FABRIC FROM 130-750
GSM PLUS ORヽ狂NUS 10
PERCENT

30882.000
Sq,Mtrs

FILTRAT10N FELT
FABRIC 5CICl‐750 GSM
PLUS OR NIINUS 10
PERCEN「

31499

Sq.Mtrs.

Condition: Actuel GSM of the fabric imported shall tally with the GSM of erport item with
l07o vrrietion.

RA may take consequential action as per Policy / Procedures,

肝



Case No.A‐ 434 trrl/s Masturlsl hrt Ltd., Bangalore HQF No
01/87/162/00103/AM17/DES―VII

Status:

APPIU▼ ―

NC No.:13/AM17
Dated:2&12.2016

Adv Lic No and datc

0710106906 dated 03.11.2014

R F No
07/24/040/00265/AM15

Subject: Firation of input output norms egrinst Advence Authorization No 0710106906 dated
03.11.2014.

Decision: The Committee considered the case as per agenda and discussed the request of the firm for fixation of
norms. The Committee decided to rati! the following norms as under:-

EXPORT I「EM QTY IMPORT ITEM QTY oo
POLYESTER FILTER BAGS
CONTAINING 53,900 SQ.MTRS OF
POLYESTER IIEEDLE FELT,GSM 500
PLUS ORヽ CNUS 10 PERCENT

52844000
Sq Mtrs

POLYESTER blEEDLE
FELT GSM 500 PLUS
ORヽ狂NUS 10
PERCENT

53900

Sq.Mtrs.

Condition: Actuol GSM of the fabric imported shsll taly with the GSM of erport item with 107o

variation.
RA mry take consequentiel action as per Policy / Procedures.
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No.:1/14/87¨ALC1/2014

ONLINE CASES

Name:ЛNDAL POLY FILMS Meet No/Date:13/87¨
ALC1/2016
12.2016

「Q]::18:TTmHTW File:05/23/040/00461/AM14/ LicoNo/Date:0510384222

le .o+zor+

: The Committee considered the case as per agenda and decided to call for the following
the applicant.

Net weight of Polyester film in the export product.
Net weight of PVDC coating in the export product
Production, consumption data ofthe export product for the last three years duly certified by the Jurisdictional Cental
Excise Authorities.

No.:10/14/87‐ ALC1/2014 Name:MRC ICLEAN No/Date:13/87‐

PRIVAπ LIA41πD ALC1/2016
12.2016

File:09/24/040/00068/AM15/ Lic.No/Date:0910060144

19.05.2014

: Committee considered the case and decided to call for the following information:
Technical descriptions/specifications, percentage composition (by weight) including size, thickness and

ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use

be fumished. If the scrap is being sold the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

No.:9/21/87‐ALC12014 Name:SANKHLA
/2016

12.2016

File:01ノ 87/050/00162/AM15/ File:07/24/040/00011/AN115/ ,No/Date:0710105260

.06.2014

: In response toDlL dated29.09.2014 issued by D/o C&PC, the authorisation holder had submitted is
;a copy ofwhich has been forwarded to D/o CaPc On25.H。 2014.h Conlmi“∝,howeveL decidedtoreferi

matter to Technical Committee.

No.:1/13/87‐ALC1/2014 Nalne:SPECIALIIY No/Date:13/87‐

YMERSPⅥ .LD。 ,NO.1, 1/2016

AVARANG .12.2016

File:01/87/050/00144/AM15/ F‖e:03/95/040/00156/AM15/

: Committee discussed the case and decided to call for the following information from the applicant:
Technical descriptionVspecifications, percentage composition (by weight) including size, thickness and weight

ofthe products to be exported.

) Detailed manufacturing process along with technical jtstification for wastages claimed at each stage and each

File:01/87/050/00120/AM15/

LicoNo/Date:0310786846

15.07.2014

materialsrequiredQthemanufacturin-gpr999ry.

Jdyog Bhawan,l'{ar

Stetus:
Deferred

Status:

Dererred



r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not If not the technical justification for its

be furnished. If the scrap is being sold the sale value/commercial value may be indicated.

)Mate五d bdance indicating cdculative statement ofthe requrement ofeach ofitem for manufacture ofeach of
product.

MateHal balance indicating arrlⅥ ng ofsolid content in export product taking into collsideration Solid content of

materials.

No.:22/32r87‐ ALC1/2014 Name:PARADISE No/Date:13/87‐

YMERSLD。 ,
1/2016 Deferred

12.2016

10788816

lion : A copy of application has been forwarded to Technical member for further examination.

~丁
lcaseNo。 :18/16/87‐ ALC1/2015 Name:ESTEEM INDUS口 田ES Meet No/Date:13/87‐

:LD, ALC1/2016
28.12.2016

1710005969

卜.

File:01/87/050/00141/AM16/
12.11.2014

and decided

decided to

11.2014

The Committee considered the case as per agenda
from the authorisation holder. Thus, the Committee
holder for submission of the following information.

to defer the case for want
issue deficiency letter to the

) Technical descriptions/specifications, percentage composition (by weight) including size, thickness and weight
ofthe products to be exported.

6 lU) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use

be fumished. If the scrap is being sold the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product。

Complete Chemical reactions with molecular and stuctural formula and molecular weights along with stage-

% yields on molar basis.
Productiorl consumption data of the export product for the last tlree years duly certified by the Jurisdictional
Excise Aualorities。

No.:24/47ノ87‐ALC12014 Party Name:PATTU INDUSTRIES
1/2016

12.2016

File:01/87/050/00448/AM15/ RLA File:25/24/040/00002/AM15/ 510004377

File:01/87/050/00298/AM15/ File:03/95/040/00487/AM15/

The Co―ittee considered the case as per agenda and decided to defer the case
tom the attorisation holder. Thus, the Conlmit“ e decided to issue deflciency

holder for submission ofthe following infom盤 lon。

Net content of PVC compound in each export producl.
Manufacturing process indicating stage wise wastage of all inputs indicating the name (including indigenous

which are not covered under this Advance Authorisation)
Production, consumption data ofthe export product for the last three years duly certified by the Jurisdictional



Name:MACRO POLYMERS

File:01/87/050/00445/AM15/

No/Date:13/87‐

1/2016

12.2016

The Committee considered the case as per agenda and decided to defer the case

from the authorisation holder. Thus, the Committee decided to issue deficiency
holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) including size, thickness and weight
ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.
,) Chemical name, Technical specifications of items proposed to be imported, especially distilled fatty acid.

Whether the scrap generated in the process is being reused or not If not the technical justification for its non-usel

be furnished. If the scrap is being sold the sale value/commercial value may be indicated.
r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

product.
Complete Chemical reactions with molecular and structrnal formula and molecular weights along with

% yields on molar basis.
Productioq consumption data of the export product for the last tlree years duly certified by the Jurisdictional

Excise Authorities.

No.:22ノ 47ノ87‐ALC1/2014 Name:MACRO POLYMERS P.

: The Committee considered the case as per agenda and decided to defer the case for want
from the authorisation holder. Thus, the Committee decided to
holder for submission of the following information.

issue deficiency letter to the

Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported, especially distilled fatty acid.

l) Whether the scrap generated in the process is being reused or not. If not the technical justification for its
nay be fumished. If the scrap is being sol4 the sale value/commercial value may be indicated.
r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

% yields on molar basis.
ProductiorS comumption data of the export product for the last tlree years duly certified by the

l Excise AuthoHties.

the¨̈

Meet No/Date:13/87‐

File:01/87/050/00446/AM15/ No/Date:0810134260

port product.
Complete Chemical reactions with molecular and structural formula and molecular weights along with

t

o



No.:31/4/87‐ALC1/2015 Name:LLOYD INSULATIONS Meet No/Date:13/87‐
LIMIπD ALC1/2016

P8.12.2016

File:01/87/050/00035/AM16/ File:03/95/040/00713/AM15ノ 10793752

10.02.2015

The Committee considered the case as per agenda and decided to defer the case for want
from the atrthorisation holder. Thus, the Committee decided to issue deficiency letter to
holder for submission of the following information.

item description is in brand name and not technical name. Import and export item descriptions also not

No.:51/18/87¨ ALC1/2015 Party Name:SPECIALITY Mcet No/Date:13/87‐

Ⅳ翻田RS PVT.LD。,NO.1, ALC1/2016
VARANG 28.12.2016

The Commiuee considered the case as per agenda and decided to defer the case for want
from the authorisation holder. Thus, the Committee decided to issue deficiency letter to
holder for submission of the following information.

) Technical descriptiors/specificatiors, percentage composition (by weight) including size, thickness and wei
ange ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or noL If not the technical justification for its non-use

be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

) Mat€rial balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

Material balance indicating arriving of solid content in export product taking into consideration Solid content of
materials.

No.:36/16/87‐ ALC1/2015 Name:ACC PIIARMAPACK
Lつ

Mcet No/Date:13/87‐

ALC1/2016
28.12.2016

Flle:01/87/050/00159/AM16/

The Committee considered the case as per agenda
from the authorisation holder. Thus, the Committee
holder for submission of the following information.

Net content of each input item in the export product.
Detailed manufacturing process along with technical justification for wastages claimed at each stage and

each of the materials required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its
non-use may be fumished. If the scrap is being sol{ the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture
each ofexport product.

6) Production, consumption data of the export product for the last tfuee years duly certified by the Jurisdictional
Excise Authorities

and decided to defer tt case for want

decided to issue deflciency letter to

１

２

　

３

４

　

５

File:01/87/050/00221/AM16/ RLA File:03/95/040/00014/AM16/ ,No/Date:0310796232

″

中09 Bll・
aw3

1

⌒
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Status:
Deferred

File:03/94/040/00132/AM16/



HQ File:01/87/050/00136/AM16/

No.:13716/87‐ AL(C1/2015 Name:ヽ征〕lRO VALVES,
tC.T.BALA― UGAN 1/2016

12.2016

Fllc:32ノ24/040/00009/AM16/

:  The Colllmittee collsidered the case as per agenda and decided to defer ale case fOr want of

nfomation hm the amorisatiOn holder.Thus,the Conmitte decided to issue deiciency letter to」騰
|

holder for submission of the following information.
Weight of export product
Net content of Pollpropelene in the export product.
Net weight of inputs in the export product which arc not covered under Advance authorisation such as

pigmets, fillers etc.
What is "MV Micro" in export product description stands for?

No。 :56/13/87‐ AL(C1/2015 Name:LLOYD No/Date:13/87¨

■ ONS(DOり H¨

>.１

２

３

　

４

File:01/87/050/00226/Aヽ 116/ File:03/95/040/00140/AM16/

lz+.oa.zots

The Conlmittee collsidered tt case as per agenda and decided to defer the case for want ofinfo111lationl

the authorisation holder.Thus,the Colllmittee d∝ ided to issue deiciency letter to the authoHsation holder fbri

ission of the following information.
item description is in brand name and not technical name. Import and export item descriptions also

No.:3/17/87‐ALC12015 Name:MAN ORCANICS No/Date:13/87‐

1/2016.LD.,

P8.12.2016

File:01/87/050/00170/AM16/ File:03/95/040/00561/AM15/

>

ヽ

: The Committee considered the case in the meeting and decided to approve the rdhoc norms as

EXPORT「 EM QTY IMPORT ITEM QW
GRAFr POLYMER OF
IIUMIC  ACD  Ш
AMPS,  NNDMA  AND

l kg 1.IIUMIC ACD 0。 1400 kg

2.2¨ACRYL AMIDO‐ 2‐METHYL
PROPANE SIILPIIONIC ACID

0.327 kg

B41) 3.N,N DIMEl■ⅣЪ ACRYLAMIDE 0。3734 kg

4.ACRYLAMIDE 0.0560 kg

RA may take consequential action as per Policy / Procedures.
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File:01/87/050/00220/AM17/

No.:45/9/87‐ALCl′2016 Nalne:StIRATMETALLICS IMcetNo/Dtte:13/87‐
ALC1/2016
28。 12.2016

RLA Flle:52/24/040/00015/AM16/ ic.No/Date:5210041560

.06.2015

ffiiaseinthemeetinganddecidedtoepprovetheadhocnorm3asfollows:

EXPORT ITEM QTY IMPORT ITEM QTY
Polyester   Metallized

Film

500 kg l. Polyester Chips 512.7 kg

2. AlunliniuFn Wire 99。99% 12.3い

3. Induction/Evaporation Boat Deleted

RA may take consequential action as per Policyl fryledgles.

No.:64/18/87‐ ALC1/2015 NamαⅥ S10N PRODU∝S OI

File:34/24/040/00076/AM16/

In reiponse to D/L issued by D/o C&PC, the authorisation holder has furnished some

and the same is referred to technical authority for examination.

No。 :65/13/87‐ ALC1/2015 NttαⅥ ЫON PRODUCiS C)1障 ed No/Date:13/87¨
IALC1/2016
128.12.2016

File:34/241040/00077/AM16/ 10041346

The Committee considered the case as per agenda and decided to defer the case for want

nformation from the authorisation holder. Thus, the Committee decided to issue deficiency letter to the

holder for submission ofthe following information.

) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.

i oetailed manufactgring p.o""ss along with technical justification for wastages claimed at each stage and each

he materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported, especiallyC-9.

Whether the scrap generated in the process is being reused or nol If not the technical justification for its non-use

ry be fumished.lf the scrap is being sol4 the sale value/commercial value may be indicated.

)Mate五J balance indicating calculat市 e statement oftt requirement of each ofitem for manufacme of each

port product.
'Complete 

Chemical reactions with molecular and structural formula and molecular weights along with stage-

se % yields on molar basis.
productioq consumption data of the export product for the last three years duly certified by the Jurisdictional

Excise Authorities.

File:01ノ87/050/00234/AM16/

File:01/87/050/00235/AM16/

⌒

Mcet No/Date:13/87‐

晟 C1/2016
28.12.2016

itatus:
Deferred

Lic.No/Date:3410041344

)2.07.2015

|

Itetus:
Deferred

そ
″



「QR::1lT5υ 0023α… File:34/24/040/00078/AM16/ 10041345

12015

: The Committee considered the case as per agenda and decided to defer the case for want
n from the authorisation holder. Thus, the Committee decided to issue deficiency letter to

holder for submission ofthe following information.
) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported especially C-9.
Whether the scrap generated in the process is being reused or noL If not the technical justification for its

be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

Complete Chemical reactions with molecular and structural formula and molecular weights along with
% yields on molar basis.

Production, consumption data of the export product for the last ttree years duly certified by the Jurisdictional
Excise Authorities.

No.:67/18/87‐ ALC1/2015 NamαⅥ SION PRODU∝S0 No/Date:13/87‐

1/2016

12.2016

File:01/87/050/00237/AM16/ File:34/24/040/00079/AM16/ ,No/Date:3410041351

.07.2015

: The Committee considered the case as per agenda and decided to defer the case for want
from the authorisation holder. Thus, the Committee decided to issue deficiency letter to the
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported especially C-9.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its

be fumished. If the scrap is being sold the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
prod“t

Complete Chemical reactions with molecular and stuctural formula and molecular weights along with stage-i

% yields on molar basis.
Productioq consumption data of the export product for the last tlree years duly certified by the Jurisdictional
Excise Authorides.

No.:68/13/87‐ ALC1/2015 Name:VISION PRODUCTS No/Date:13/87‐

1/2016 Deferred
12.2016

File:34/24/040/00080/AM16/ 10041352

.2015

: The Committee considered the case as per agenda and decided to defer the case for want
nformation from the authorisation holder. Thus, the Committee decided to issue deficiency letter to

holder for submission of the following information.

13
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Casc No.:66718/87‐ ALC1/2015 PartyNamaVISION PRODUCTS e)
しD 諄鞣“

Status:
Deferred

20

Stetus:
Deferred

IQ File:01/87/050/00238/AM16/



) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported, especially C-9.
Whether the scrap generated in the process is being reused or not. [f not the technical justification for its non-use

be fumished. If the scrap is being sol4 the sale value/commercial value may be indicated.
r) Material balance indicating calculative statement of the requirement of each of item for manufacttre of each

port product.
Complete Chemical reactions with molecular and structural formula and molecular weights along with stage-

% lelds on molar basis.
Production, consumption data of the export product for the last tluee years duly certified by the Jurisdictional

Excise Authorities.

No.:2/16r87‐AL(C12015 Name:WEILBURGER No/Date:13/87‐

mGS(lNDIAp PRIVA‐ 1/2016

。12.2016

:AD/L dated 18.09.2015&28.03.2016 Femindeぅ waS iSSued by D/oC&PC to anOrisation holder.

sull awaited hm the authorisation holdero The committee decided to issue last reminder to

giving l5 days time for submission of the following information.

No.:3ノ16/87¨ ALC1/2015 Natne:WE】LBURGER Mcet No/Date:13/87‐

ALC1/2016
28.12.2016

TINCS(INDIAI PRIVATE

AD/L dated 18.09.2015&28.03.2016 eeminderD waS iSSued by Dノ o CaPC tO amOrisation holder。

y still awaited from the authorisation holder. The committee decided to issue last reminder to atrttrorisati

giving l5 days time for submission of the following information.

No.:48718/87¨ ALC1/2015 Party Name:BAYER Mcet No/Date:13/87‐

汀ERIALSCIENCE PVT.LTD。 , ALC1/2016
28。 12.2016

File:01/87/050/00218/AM16/ File:03/94/040/00294/AM16/ LicoNo/Date:0310797849
30.07.2015

AD/L No.46011/39/2015-PC.Ⅱ  dated 13.01.2016 was issued

was followed by Reminder hm DGFr on 02.H。 2016 gi宙ng l

lt was observed that the aumoHsatiOn holder failed to lhmish

by D/oC&PC to amOrisation
15 days time for submission
information despite of repeated

to them, hence the Committee decided to reiect the case.

Nalne:KRISHNA
PV「.LTD.

File:01/87/050/00125/AM16/ File:02/24/040/00227/AM14/ ILicおまゾDate:0210205952

106.07.2015

File:01/87/050/00126/AM16/ Fllo:02/24/040/00112/AM15/

File:01/87/050/00266/AM16/ File:03/94/040/00324/AM16/ 310797923



No.:41/2/87‐ALC12016 Narne:RAPD ENGINEERING
.LTD.

No/Date:13ノ 87‐

16

File:01/87/050ノ 00043/AM17/ File:05/24/040/00260/AM16/ 10395482
1.08.2015

The Committee considered the case as per agenda and decided to defer the case for want
from the authorisation holder. Thus, the Committee decided to issue deficiency letter to

ion holder for submission of the following information.
1) Production, consumption data ofthe export product for the last three years duly certified by the Jurisdictional Central

Excise Authorities.

2) Technical descriptions/specifications, percentage composition (by weight) of the products to be

exported.
3) Detailed manufacturing process along with technical justification for wastages claimed at each

stage and each of the materials required in the manufacturing process.
4) Material balance indicating calculative statement of the requirement of each of item

manufacture of each of export product.
5) Grade of Titanium dioxide.
6) Justification for claiming higher quantity of Titanium dioxide.

No.:3/1/87‐ ALC1/2016 Name:G「II LIZ INDIA
ATE LD硼肛ED

Mcet No/Date:13/87‐

ALC1/2016
12.2016

File:03/94/040/00467/´岨颯16ノ Lic]ヽo/Date:0310798888
15.09.2015

The Committee considered the case as per agenda and noted that the calculation details
submitted. Thus, the Committee decided to reject the case.

No.:2犠 0ノ87‐ALC1/2015 Name:PDLITEINDUSTRIESi Mcet No/Date:13/87‐
ALC1/2016
28.12.2016  _

レ

File:01/87/050/00362/AM16/

F‖e:03/95/040/00634/AM14/

lDecision:Acopyof has been forwarded to Technical member for further examination.

No.:3y21/87‐ ALC172015 Nalne:PⅡ )IL1lE INDUS■uES No/Date:13/87¨

/2016

12.2016

File:01/87/050/00317/AM16/ File:03/95/040/00544/AM15/ 10799114

The Committee considered the case and decided to approve on repeat basis (Adhoc Norms)
the decision recommended as under:ofthe NC Meeting No。 13/87‐ALC1/20 O held on 30,06.2010 and reconlmended as

EXPORT「 EM QTY IMPORTITEM QTY
BW Acrylate & Styrene Monomer
Copolymer Emulsion having Solids 56
+l- lYo stabilised by emulsifiers

l kg 1.Butyl Acrylate 0.3970 kg

2. Styrene 0。 1536 kg

3. Acrylalnide 0。0104 kg

RA may take consequential action as per Policy / Procedures.

26
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Itetus:
Rejected



ICaseNo.:3i屁

1/87‐ALC1/2015 Mcet No/Date:13/87¨

ALC1/2016
28.12.2016

HQ File:01/87/050/00315/AM16/ File:03/95ノ040/00099/AM14/ 1Licnヾ (ゾDate:0310799122

: The Committee considered the case and decided to approve on repeet besis (Adhoc Norms) based on
decision of theNC MeetingNo.lglST-ALCllz}l3 held on 20.08.2013 and rccommended as under:

EXPORT「 EM QTY IMPORTITEM QTY
Aqueous Solution co-Polymer of Di-Isobutylene
Maleic Acid & Styrene in the form of Sodium Salt
of Solids content 25+l-lo

l kg l. Di-Isobutylene 0.lH kg

2. Styrene 0.013 kg

RA may take consequential action as per Policy / Procedures.

ICaseNo.:2/11/87‐

ALC12016

ICaseNo.:30/21/87‐

ALC1/2015

1皿
Pα
ⅦEMヤ‐RAM&

ALClノ2016

28.12.2016

File:01/87/050/00240/AM17/ File:08/24/040/00215/AM16/

n: The case was discussed and it was observed ttrat the deficiency letter was issued to authorisationr
by DGFT on 14.12.2016 @.mail), but authorisation holder failed to fumish the information, hence thei

decided to reject application ofauthorisation holder.

No.:6/22/87‐ALC12015 Name:SRF LIMIttD No/Date:13/87‐

1/2016

.12.2016

File Ю1/87/050/00339/AM16/ 11RLA File:04/24/040/00021ノ AM16/

cision: The case was discussed and it was observed that the deficiency letter was issued to authorisation
der by DGFT on 14.12.2016 @.mail), but authorisation holder failed to fumish the informatioq hence the

decided to reject application ofauthorisation holder.

ト

Name:EXPANDED Moet No/Date:13/87‐
,YMER SYSTEMS PVT.LTD 1/2016

8。 12.2016

ΠL Юlお7/050/00312/AM16/ 11RLA Fib Ю3/94/040/00469/AM16/ 1Lic.No/Datα 0310710346

The Committee considered the case as per agenda and noted that the complete Technical details -IV
the Appendix-4E has not been submitted. Thus, the Committee decided to reject the case.

Lic.No/Date:0810136213
07.10.2015

「
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No.:10/21/87‐ ALC1/2015 Nalne:BLS POLYMERS LTD.

File:01/87/050/00292/AM16/

No/Date:13/87‐

/2016 Rejected
12.2016

File:05/23/040/00297/AM16/ 1Lic.No/Date:0510395891

13.10.2015

8  AD/L dated 30.03.2016 was issued by Dノ oC&PC to autho五 sation holder gi宙 ng 15 days time for
ion of infoニ ュニュation. It was observed that the authorisation holder failed to fШ口ish infoニュュニatiOn,hence lhЮ

decided to reject the case.

Mcet No/Date:13/87‐

ALC1/2016
28.12.2016

FHc:01/87/050/00322/AM16/ 1RLA File:03/95/040/00461/AM16/ icoNo/Date:0310799710

。10。 2015

: The Committee considered the case in the meeting and decided to approve the sdhoc norms and
as under:

EXPORT ITEM QTY IMPORT ITEM QIY
FLEXIBLE IN「 El回ИEDIATE BllLK
COMAINERS NET COMENT OF
EXPORTS:POLYPROPYLENE
GRANILES:818.18ヽ ぼ ,HDPE
GRANULES:4.25剛 ,

MASl田RBATCH AN¶
『

IBRILLANT
:12.27 MT,MASTERBATCH WIIITE
:6.13 LrT,NIAS‐ RBATCH
COLOUR:3.68 MT,CONDUttE
BLACK:6.55… ,LLDPE:73.33
MT,LDPE:31.43剛 ,RELEVANT
U.V.STABILISER NIASttRBATCH
(FOR EXPORT WITH U.V.
STABILISED:16 NIT

971.834 PIT 1.RELEVANT
BPOLYPROPYLENE
GRANULES

899。998 hfr

2.RELEVANT HDPE
GRANLLES

4.462 hfr

3.RELEVANT MASTERBATCH
MFIBRILLANT

Quantity of
import items
3,4,5 wtd6

together =15.55
MTs

4.RELEVANT MASTERBATCH
WIII‐

5.RELEVANT
MAS‐ RBATCH
COLOUR

6.RELEVANT CONDUCπ VE
BLACK

7.LLDPE
1.05 ks/

Kg content in
export product

8.LDPE
1.05 kg/

Kg content in
export product

9。 RELEVANT UoVoSTABILISER
MASTERBATCH cOR EXPORT
Ш U・VoSTABLISERp

3.887 Lfr

RA mey trke consequentiel oction es per Policy / Procedures.

No.:40/21/87‐ AL(C1/2015 PなりNalne:SIIANKAR
PACKAGINGS LIMITED

17
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No.:7/22/87‐ALC1/2015

Flle:01/87ノ 050/00340/AM16/

Name:SRF LIM11田 D Mcet No/Date:13/87‐

ALC1/2016
28.12.2016

File:04/24/040/00146/AM16/ LicINo/Date:0410161252

.11.2015

: The authorisation holder has not indicated the Specific chemical name of export product only brand
is given therefore, committee decided to reject the case.

No/Date:13ノ 87‐

1/2016

12.2016

10161253

: The atrthorisation holder has not indicated the Generic name of export pnrduct only brand name is

n therefore, committee decided to reject the case.

Namα INDOFL INDUSlRIES IIMeet No/Date:13/87‐
ALC1/2016
28.12.2016

: The Committee considered the case as per agenda and decided to defer the case for want
nformation from the auttrorisation holder. Thus, the Committee decided to issue deficiency letter to

ion holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at each stage
each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for

ts non-use may be furnished. If the scrap is being sold, the sale value/commercial value may be

ndicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of
ofexport product

ｏｆ
ｍ
　
ｂｅ

PartyName:SRJ'LIMffED

File:01/87/050/00341/AM16/ RLA File:04/24/040/00147/AM16/

No.:11ノ 1ノ87‐ALC1/2016

File:01/87/050/00365/AM16/ File:03/94/040/00556/AM16/ Lic.No/Date:0310799949

02.11.2015

18
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the case in the mecting and decided to approve the ndhoc norms andl

EXPORT「 EM QTY IMPORTITEM QTY
Poly Bags of Various Sizes ( Bio
Degradable material)
Specifi c gavity (density)-
1.23 { cm3Thickness - I 8-20
micronsTensil Snength (Machine
Direction) - 3O-SOMPaTensile
Strength (Cross Direction) -25-55
MPaElongation (Machine
Direction) - 780%Elongation
(Cross Direction) -970%Haze -
20%;

44643.000 kg 1.Bionelle(Polybutylene Succinate

Adipate)PBSA Density‐ 1.23」cm3,
MFR‐ 1‐ 1.3ノ 10 miL Melting Point‐ 94
DeF,Glass Transition Temperame‐
45.000,Grade‐ 3001 MD

36781 kg

2. Ingeo Biopolymer 3052D Color,
Yellowness index-35.0 mo<Disomer
(%)- 4.6 ma:<, Residual lactide(%)-
0.30, Relative Viscosity-3.40

5976 kg

3.BM3005 Modifled Bio Resin
Specinc Gra宙 ty-1.151.28部、m3,
MeltflowRate MFR 190C,2.16K辟 2‐5

劃 10miLRenewabLGЮ )COntent‐
1000/0,Melting point-160-170degree

Celsills

3585 kg

4.BMS 0701 Film Resin Concentrate

Derlsity¨ 1.40g/cctol.60g/cc,Filler

Content‐ 35to450/0,Moisttre Content‐

Below O.2%

1434 kg

RA may take consequential actior as per Policy / Procedures.

Natne:NIEDICAP lNC. No/Date:13/87‐

1/2016

12.2016

File:01/87/050/00306/AM16/ File:34/24/040/00210/AM16′ LicoNo/Date:3410041667

: The case was discussed and it was observed that the deficiency letter was issued to
by DGFT on 14.12.2016 @.mail), but authorisation holder failed to furnish the informatiorq hence

decided to reject application ofauthorisation holder.

Nalne:WE】LBURGER

…

GS(INDIAD PRIVA‐ ALC1/2016
12.2016

File:02/24/040/00094/AM16/ ic.No/Date:0210206269

10。 11。2015

File:01/87/050/00288/AM16/

: The Committee considered the case and decided to refer to DIPP.

40

3ase No.:24/21/87¨ ALC1/2015 Itetus:
Rejected



EXPORT ITEM QTY IMPORTITEM QTY
Poly Tem Fluoro Ethylene(lI口 E)

Products‐ Sheets,Stripp Blα )ヽ■鵬ad
Sed Tape,Rods,Bushes,Hngs,Gasket
Washer,Gland Packing,Disc,Tube
Machinc Parts&ColnpЮnents,Pipe
Line.硼,ELBOW,FLANGES,PTFE
FmG

24120.000
kg

Poly Tetra FluoЮ E■ylene

(「E)POWderノ Grade:4PN,
4TG,4DE,4DT,0,DF201,
DF203,DF101,DF102,DF22,
DF16,JF4A2

25326 kg

RA may take consequentid action as per Policy / Procedures.

No.:1誘 1/87‐ALC1/2015 Name:NEXGEN
YMERS PVT.LTD 1/2016

12.2016

File:01/87/050/00300/AM16/ File:05/24/040/0038t1/AM16/

: The Conlmittee corlsidered the case in the meeting and decided to approve the ndh∝ ■orms and:

as under:

No.:20/21/87‐ ALC172015 Name:INDICA CONVEYORS Mect No/Date:13/87‐
ALC1/2016
12.2016

「
Q HL Юν8η5∽

“

∽/AM耐
世

AⅢ∝鯰2“4∽∞0″AM対
1芳∬盤 讐

α2000%“

: The Committee considered the case and decided to rcfer to DIPP.

No.:1/2/87‐ALC1/2016 Name:FPIINDUSTRIES ilMeetNo/Dare:13/87-
Att LIMImD 1/2016

12.2016

File:01ノ87/050/00003/AM17/  :IRLA File:31/83/040/00109′AM16/ 11Lic.No/Date:3110065773

: The Committee considered the case and decided to refer to DIPP.

No.:13/1/87‐ALC1/2016 Nalne:ASHLAND INDIA
Att LIMI‐D

No/Date:13/87‐

File:01/87/050ノ 00367/AM16/ File:03/94/040/00585/AM16/ ,No/Date:0310800626

: The Committee considered the case and decided to refer to DIPP.

No.:3172r87‐ALC12016 Nalne:SRF LIMIπ D No/Date:13/87‐

ALC1/2016
12.2016

HL Ю1/87/050/00033/AM17 :IRLA Rb:04/24/040/00194/AMl″ lH

: The authorisation holder has not indicated the Specific chemical name of export product, only brand

>・

is given therefore, committee decided to reject the case.
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No.:6/10/87‐ALC1/2016

File:01/87/050/00228/AM17/

No.:1871/87‐ALC12016

Name:NAu ttCINDIA
ATE LmttEED

File:04/24/040/00201/AM16/

Name:EXPANDED Meet No/Date:13/87‐

YMER SYST□ⅥS PVT.LTD ALC1/2016
12.2016

ド]:!fTツ:FT7ド
ⅢeffΨ
ΨTγザγ担ザTギリTΨ

: The Committee considered the case as per agenda and noted that the complete details required as

to Appendix‐4E have not been submitted.Thlls,the Colllmittee decided to reiect the case.

No.:21ノ 1/87¨ ALC1/2016 Name:Щ PANA :IMcetNo/Date:13/87‐

(INDIAn HMttD, :IALC1/2016
:Pl:17:2911

HQ File:01/87/050/00375/AM16/

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based

No/Date:13/87‐

LicoNo/Date:0410161459
29.12.2015

: The Committee considered the case in the meeting and decided to rpprove the adhoc nonns
as under:

Poly Bags of Various Sizes ( Bio
Degradable material)
Specifi c gravity (density)-
l.23glcm3Thickness - I 8-20
micronsTensil Stength (Machine
Direction) - 3O-50MPaTensile
Strength (Cross Direction) -25-55
MPaElongation (Machine
Direction) - 780%Elongation
(Cross Direction) -9llYoHaze -
20%;

1.Bionelle(Polybutylene Succinate

Adipate)PBSA Dellsity‐ 1。23ノcm3,
MFR‐ 1‐ 1.3ノ 10 mit MeLing Point‐ 94
De〔β,Glass Transition Temperame‐
45.000,Grade‐ 3001 MD

89286 kg

2.hgeo Blopolper 3052D Coloち
Yellowness index‐ 35。O maxDisomer

(%)… 4.6m嶽らResidual lactide(%)¨
0.30, Relative Viscosity-3.40

3. 8M3005 Modified Bio Resin
Specific Gravity-I. I 5 l.28gm/cm3,
Melt flowRate MFR l90c,2.l6Kg-2-5
gm/ 1 0mirqRenewable@IO)content-
I O0%,Melting point-l 60- I TOdegree
Celsius

4.BMS 0701 Film Resin Concentrate

Delllsity‐ 1.40g/cctol.60ycc,Filler

Content‐ 35to45%,Moistllre Content‐

Below O.2%

RA mry take consequential action as per Policy / Procedures.

the decision of the NC Meeting No. 31187-ALClD0l3 held on 30.10.2013 and recommended as under:

ｄｅ

〓
　
ＯＶ珈Ⅷ

こ A File:03/94/040/00764/AM16/ しicoNo/Date:0310801502

)1.01.2016



IMPORT ITEM

1.Ethylene ButyI Acrylate cBA)Copolper
Grade:Lo"1 17BA 07N,Lucalen A2700 M,
EBA PA 1770

Semi    Conducting
Compolmd      ‐
皿 RMOSET

2. Carbon Black

3. Antioxidant

4.2.5 Bis cert‐ butyle peroxy)‐ 2.5 Dimethyle
Hexane Grade:Trigonox-101/Luperox¨ 101

RA may take consequential action as per Policy / Procedures.

No.:10/1/87‐ALC1/2016 NameiCOVESЖO(INDIA)
ATE LIMImD

File:01/87/050/00364/AM16/ File:03/94/040/00555/AM16ノ

: A copy of application has been forwarded to DC (MSME). Comments still awaited.

No.:4/4/87‐ ALC1/2016 NamcRRKABELLIMm,IMeetNo/Date:13/87‐
ALC1/2016
28.12.2016

File:01/87/050100060/ANII7/ ,JRLA File :03/95t040l007lollilfl6t lt ic.Noloate:0310801854

The Committee considered the case in the meeting and decided to spprove the edhoc norms and
as under:

EXPORT「 EM QTY IMPORTITEM QTY

PVC COMPOIIND RR
EXP

l kg 1. PVC RESIN 0.530 kg

2.Plasticizer‐ DⅡSO NONYL… ‐

oINP)
0。 190 kg

3.Plasticizer‐ ]円u‐2‐EttHEXYL
瓢 mELL「 Al田 σOTH

0.047 kg

4.Filler‐ Calciuln Carbonate
0。 117 kg

5.Filler‐ Kaoline Clay 0.039kg

6.CAZN STABLIZER― ADK STAB RIIP…
144EX

0.021 kg

RA may take consequential action as per Policy / Procedures.

22    
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Meet No/Date:13/87‐

EXPORT ITEM QTY QTY

l kg

0。630 kg

0.350 kg

0。020 kg

0,020 kg
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出:"TttT2 1  1

絆Name:SWAS,Π K POLYNIERS No/Date:13/87¨

HQ File:01/87/050/00393/AM16/  :IRLA File:05/24/040/00512/AM16/ 11LicoNo/Date:0510397369

Decision : A copy of application has been forwarded to pC (MSlv{E). Comments still awaited.

No.:2973/87‐ALC1/201`

Decision : The Committee considered the case as per agenda Committee decided to defer the case to examine
request of the authorisation holder.
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HQ File:01/87/050/00034/AM17/  11RLA File:04/24/040/00221/AM16/ 11Lic.No/Date:0410161556

Decision : The authorisation holder has not indicated the Specific chemical name of export product only brand
is given therefore, committee decided to reject the case.

No.:33/2/87‐ALC12016 Name:SRF LIM11田 D R4eet No/Date:13/87¨

Decision : A copy of application has been fonvardedto DC (MSME). Comments still awaited.

NamaNEttA■ ONAL  ilMeetNo/Date:13/87‐
EYORS LIMllED

「
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HQ ΠL Ю1/87Ю 50ん0124/小117/ 1RLAΠに :03つ″040Ю0870/AM16/ 卜ic.No/Dttα0310802100

Decision : The Committee considered the case and decided to refer to DIPP.

No.:15/11/87‐ ALC1/2016

3ase No.:39ノ 1/87‐AL(C1/2016 3tatus:

DeFerred

"4

Party Name:WELSET PLAST
嗽 US10NS PVT.LTD.

Иect No/Date:13/87‐

帆 C1/2016
28。 12.2016

Status:
Deferred

56
1警l
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3ase No.312/8/87… ALC1/2016 Ststus:
Deferred



No.:10/22/87‐ ALC1/2015 Party Nalne:ALP OVERSEAS
PⅥ.LTD.

Meet No/Date:13/87¨

ALC1/2016
28.12.2016

File:01/87/050/00343/AM16/   11RLA File:05/23/040/00405/AM16/

: The Committee considered the case and decided to refer to DIPP.

Name:SI GROIIP INDIA
ALC1/2016
12.2016

File:03/95/040/00849/AM16/ ILic.No/Date:0310802447

10.02.2016

Decision: The Committee considered the case and decided to rpprove on repeat basis (Adhoc Norms) based
the decision of the NC Meeting No. 30187-ALCll20l3 held on 23.10.2013 and recommended as under:

EXPORT ITEM QTY IMPORT ITEM QTY

Para Octyl Phenol Forrnaldehyde
Resills SP 1068/SP 1068H Phenolic

l kg l. Phenol 0.432 kg

Resins 2.DI― Isobutylene 0.577 kg

RA may take consequential action ss per Policy / Procedures.

No.:13/11/87‐ ALC1/2016 Name:DEX‐VIN POLYMERS No/Date:13/87‐

躙鼎
α固
“"60

le/

1/2016

。12.2016

File:01/87/050/00251/AM17/ File:03/94/040/00543/AM16/ No/Date:0310802611

15.02.2016

: The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based
the decision ofthe NC MeetingNo.2lST-ALCl20l3 held on 10.04.2013 and recommended as under:

EXPORT ITEM QTY IMPORTITEM QTY

Sサrene Acrylic Co‐polper
emulsion   Stablized   with
Emulsifler having solid content

of58+/-2%

l kg l. Styrene 0。 1292 kg

2. Butyl Acrylate Monomer 0。4235 kg

3. Acrylamide 0.0116 kg

RA may take consequential action as per Policy / Plucedures.

LヽD.

Ｐ̈

File:01/87/050/00310/AM17/

No.:35/13/87‐ ALC1/2016



Name:SI GROIIP INDIA No/Date:13/87‐

1/2016

12.2016

File:01/87/050/00406/AM16/ File:03/95/040/00865/AM16/ 11Li

Name:KKALPANA No/Date:13/87¨

(INDIA)LIMIttD, /2016

12.2016

Flle:01/87/050/00288/AM17/ File:03/94/040/00956/AM16/

: The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

No.:13ノ 13/87‐ ALC1/2016

"Semi conducting compound is a generic name. Party should speci$ the exact compound in chemical name."

No.:39/2/87‐AL(C1/2016 Party Name:INDIA GLYCOLS
LD。

,

File:01/87/050/00041/AM17/  IRLAFile:05/23/040/00477/AM16/ 11LicoNo/Date:051031ケ 647

: The Committee considered the case in the meeting and decided to approve the adhoc norms as follows
y for this Authorisation. No repeat applications allowed under this Adhoc Norm.

EXPORT「 EM QTY IMPORT ITEM QTY
Polyethylene Glyco1 1500

(POり■leg-1500)
l kg 1,Denamed E■ yl Aloohol 1。 1923 kg

2. Diethylene Glycol 0.073 kg

3。 Silver Catalyst 0。∞029 kg

4.Alumilla Catalyst 0。∞026 kg

* Only for this license no repeat basis.
RA may take consequential action as per Policy / Procedures.

: The Conlmittee corlsidered thЮ  case and decided to approve on repeat basis(Adhoc NollllS)baSed

the decision of the NC Meeting No.2A87-ALCll20l3 held on 04.09.2013 and recommended as under:

EXPORT ITEM QTY IMPORT ITEM QTY

PTBP/MPCRESOL
Folillaldehyde Grade FB―

190/SFC093    Phenolic
Resirls

l kg 1.Para Tertiary B面yI Phenol 0。21l kg

2. M-Cresol40 (Meta Para Cresol-40) 0.633 kg

RA may take consequential action as per Policy / Procedures.

。12.2016

^



ALC1/2016
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ICaseNo.:16/8/87‐

ALC1/2016

: The Committee considered the case as per agenda and decided to to issue deficiency letter to the
ion holder for submission of the following information.

Difference between import item-l and export item interms of nomenclature.
Specific name of Polymer based additives.

Grade of Titanium dioxide.

File:01/87/050/00123/AM17/ File:03/94/040/00987/AM16/

lil:ら31キ慧
α
"Ю
802815~

: The Committee noted that the adhoc nonns for the subject Advance Authorization have alieady been
by NC in its Meeting No. I l/87-ALCll20l6 held on 28.10.2016, however the case came up before NC due
non―updation in the online systemo Thus,the Conlmittee decided to withdnw■ Ю case.

ICaseNo.:342r87‐

ALC12016

ICaseNo.:352/87‐

ALC12016

Name:SRF LIMI¬田D
ALC1/2016
12.2016

“「
QⅢ
ず

1/87/05∽∞%/AM17世 AⅢ酬 2仙40/00239/AMV I用
鼎
αmma“ 5

iion : The authorisation holder has not indicated the specific chemical name of export produc! only brand
is given therefore, committee decided to reject the case.

Mcet No/Date:13/87‐

ALC1/2016
28.12.2016

File:01/87ノ 050/00037/AM17/ RLA File:04/24/040/00241/AM16/

ALC1/2016
。12.2016

File:01/87/050/00038/AM17/ Flle:04/24/040ノ 00242/AM16/ ic.No/Date:0410161649

: The authorisation holder has not indicated the specific chemical name of export produc! only brand
is given therefore, committee decided to reject the case.

: The authorisation holder has not indicated the specific chemical name of export produc! only brand
is given therefore, committee decided to reject the case.

No.:362/87Ⅲ ALC12016 Name:SRF LIMITED

だ
‐
26

１

２

３

No.:51/13/87‐ ALC1/2016

陣



Narne:SRF LIMI,田 D

File:04/24/040/00243/AM16/

Name:EXPANDED
YMER SYSTEMS PVT.LD

File:03/94/040/00903/AM16/

No/Date:13/87・

1/2016

128.12.2016

Flle:01/87/050/00039/AM17/

No.:14/8/87‐ALC1/2016

File:01/87/050/00126/AM17/

No/Date:13/87‐

/2016

.12.2016

10802854

Lic.No/Date:0410161648

lη「111型

“

》T,停滞甘 日y
TTγγ
対
1写器:70Ψl" |

)meeting and decided to approve the adhoc norms and

1 EXPORT ITEM QTY IMPORT ITEM QTY
)GPE Sioplas Compound 50,000ヽrT 1.LLDPE Granules 49。 970 hfT
containing  nllmmuln 98%
LLDPE

2. Tri Methoxy Vinyl Silane 0.700 hrr

3. Di-Cumylperoxide (DCP) 0.040 hrr

4. Antioxidant 0.040ヽFr

5. Gusseted Bag As per packing policy

RA may take consequential action os per Policy / Procedures.

No.:3/22/87¨ AL(C1/2015 Name:StIPREME Mect No/Date:13/87‐

ALC1/2016
12.2016

The Committee considered the case as per agenda and decided to to issue deficiency letter to
holder for submission of the following information.

consumption data of the export product for the last three years duly certified by the Juri

File:01/87/050/00336/AM16/ Flle:03/95/040/00947/AM16/

Excise Authorities.

″

″

口
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3ase No.:37/2/87‐ ALC1/2016 3mtus:

ReieCted

Decision : The authorisation holder has not indicated the specific chemical name of export produc! only brand

rame is given therefore, committee decided to reject the case.

ア0

Status:

DeFerred

Decision: The Committee considered the case as per agenda and decided to call for the following information
&om the authorisation holder.
Iechnical characteristics of export item to detaerrmine the requirement of inputs & verification at the time of
]xport.
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No.:19/2/87¨ALCl′2016 Name:YASH POLY
ALC1/2016
12.2016

File:01/87/050メ 00021/AM17/ 11RLAFlle:03/95/040/00773/AM16/ 11LicoNo/Datc0310803044

)n:  The Conlmittee corlsidered the case as per agenda and decided to can for the details ofcomposition

item hm the autho五 sation holder.

linseNo.:22/2/87‐

ALC1/2016 Name:YASH POLY
M.LD

Meet No/Date:13/87‐

ALC1/2016
28.12.2016

7「 QⅢ∝mぉ知 5∽
T24/AM17世
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|:ase No.:23/2/87‐

ALC1/2016

〕n:  The CoIIunittee considered the case as per agenda and decided to call for the details OfcOmposition

item■ om the autho五 sation holder.

Name:KKALPANA
(INDIAJ L¨ D, ilALC1/2016

Ⅲ∝∝ん豹 5∽m29/AM17 1「 面 而 繭 画 面
丁

: The Committee considered the case in th. *r.tin
rnded as under:

EXPORT「EM QTY IMPORT ITEM QTY
XLPE Sioplas cOmpOund
containing  nllnlmuln 98%
LLDPE

750,000

MT
1. LLDPE Cranules 749。 550 hrr

2. Tri Methoxy Vinyl Silane 10.500 hfr

3.Di‐CulnylperoxideのCD 0.600 hrr

4. Antio対 dant 0.600 hrr

5. Gusseted Bag As per packing policy

B*,,Tll,l.Lff,g,,:gl::gl l,lgtion as per poucy / procedures.

File:01/87/050/00030/AM17/ A File:03/95/040/00954/AM16/

rcision:TheCommitteeconsideredthe9$easperagendaanddecid
thorisation holder for submission of the following information.

Import and export item descriptions are not matching.

|:ilill・

:1 ′

:17‐

ALC12016

NamαLLOYDINSULATIONSlMcetNo/Date:13/87‐
ALC1/2016
。12.2016

103.2016

濶

r

76

Status:

DeFerred



⌒

No.:3/2/87‐ ALC1/2016 Mcet No/Date:13/87‐

1/2016

12.2016

: The Conlmittee corlsidered the case and decided to approve on repeat basis(Adh∝ NollllS)baSed
the decision of the NC Meeting No. l3/87-ALClD0l4 held on 25.06.2014 and recommended as under:

EXPORT「 EM QTY IMPORTITEM QTY
Butyl Acりlate md Methyl Methacwlate
Monomer Copolymer Emulsion having
solids 50+2%

l kg 1. Butyl Acrylate 0.2145 kg

2. Methyl Methacrylate 0.2680 kg

3.High DeFISity Polyethylene

(B10Wing grade)

deleted

RLA may take consequential action as per Policy / procedures.

No.:15/2/87‐ALC12016 Name:YASH POLY ilMcet No/Date:13/87・

ALC1/2016
12.2016

File:01/87/050/00017/AM17/ File :03 1951040/00698/AM I 6/ lLiC.Noioateof I 0803 I 50

ion:TheCommitteeconsideredthecaseasperagendaanddecidea
; item from the authorisation holder.

No.317/2/87‐ALC12016 Name:YASH POLY

File :01/871050/00019/AMt?,t :lnra nte :Ole'1O4O1OOTOUAMfl't

)n:  The Conlmittee considered the case as per agenda and decided to caH for the details ofcOmposition

item hm the authOHsation holder.

No.:212/87‐ ALCl′2016 Name:VISEN INDUSTRIES No/Date:13/87‐

1/2016

cLion: The Conmittee collsidered the case and decided to npprove on repeat basisぃ dhOC Noms)baSed
the decision ofthe NC Meeting No.3/87‐ ALC1/2012 held on 18.04。 2012(DノoC&PC fumお hed comments vlde OM No.:

dated 07.10.20u)and recommended as under:

EXPORT ITEM QTY IMPORT ITEM QW
Slりrene Acrylate Emulsion Solid
Content 50%十 /¨ 1%

l kg l. 2-Ethyl Hexyl Acrylate 0。2120 kg

2. Styrene Monomer 0.2520 kg

3. Methyl Methacrylate 0.0010 kg

4。 Methacrylic Acid 0.∞50 kg

1蝸ed
File:01/87/050/00010/AM17/ File:03/95/040/00336/AM16/ Lic.No/Date:0310803153

)8.03.2016



5. Glacial Acrylic Acid 0.0050 kg

6. Acrylamide 0.0050 kg

7. Methacrylamide 0.0050 kg

8. Potassium Persulphate 0.0010 kg

9. Top Ioading Bottom Discharge
Flexi Bags

”
ｙＣ

ＡＳ

Ｐ。‐

Packing

RA may take consequential action as per Policy / Procedures.

Nalne:YASH POLY Mcet No/Date:13/87‐

HQ File:01/87/050/00018/AM17/

No.:16/2ノ 87…ALC1/2016

File:03/95/040/00699/AM16/

Decision: The Committee considered the case as per agenda and decided to call for the details of composition of
export item from the authorisation holder.

No.:25/2/87‐ ALCl′2016 Party Name:YASH POLY
INDUSTRIES PVToLTD

No/Date:13/87・

1/2016

12.2016

File:01/87/050/00027/AM17/  11RLAFlle:03/95/040/00903/AM16/ Lic.No/Date:0310803178

09.03.2016

)n: The Committee considered the case as per agenda and decided to call for the details of composition of
item from the authorisation holder.

Name:KKALPANA Meet No/Date:13/87‐

ES(rNDtA)LrMrTED, lt*CttZOrc

The Committee considered the case in the meeting and decided to approve the edhoc norms and
as under:

EXPORT ITEM QTY IMPORTITEM QTY
)(LPE Sioplas Compound
containing minimum 98%
LLDPE

０

５０．００剛

７ 1.LLDPE Cranules 749.550 hfr

2.Tri Methoxy Vinyl Silane 10。 500 Lfr

3. Di-Cumylperoxide (DCP) 0.600 hrr

4. Antio対 dant 0.600 hrr

5. Gusseted Bag As per packing policy

RA may take consequential action ss por Policy / Procedures.

No.:18/8/87‐ALC1/2016

30

lase Status:

Deferred



No.:4/1/87‐ ALC1/2016 Name:VISEN INDUSTRIES No/Date:13ノ 87‐

LINIITED 1/2016

12.2016

File:01/87/050/00357/AM16/ File:03/95/040/00132/AM16/

cision: The Committee considered the case and decided to approve on repeat besis (Adhoc Norms)
the decision of the NC Meeting No . 48187-ALCll20ll held on 29.02.2012 and recommended as under:

EXPORT「 EM QTY IMPORTITEM QTY
Polyvinyl    Acetate
Emulsion Solid Content

56%十/‐ 1%

l kg l. Hydroxy Ethyl Cellulose 0.0073 kg

2. Vinyl Acetate Monomer 0.4440 kg

3. Veova l0 0.0188 kg

4. Acrylamide 0.0027 kg

5.Nollllal Butanol 0.0470 kg

6. Maleic Anhydride 0.0300 kg

7.High Loading Bo■ om Discharge
Flexi Bags

As per Packing Policy

8. Top Loading Bottom Discharge
Flexi Bags

As per Packing Policy

RA may take consequential action as per Policy / Procedures.

ド
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File:01/87/050/00358/AM16/ File:03/95/040/00590/AM16/ Lic.No/Date:0310803207
10.03.2016

|

rcision: The Committee considered the case and decided to app:
the decision of the NC Meeting No . 48187-ALCtl20tt held on 29.0t

rove on repeat basis (Adhoc Norms) based
2.2012 and recommended as under:

EXPORT「 EM QTY IMPORT ITEM QTY
Pdyvinyl   Acetate
Emulsion Solid Content

56%十/‐ 1%

l kg l. Hydroxy Ethyl Cellulose 0.∞73 kg

2. Vinyl Acetate Monomer 0.4440 kg

3, Veova 10 0,0188 kg

4. Acrylamide 0.0027 kg

5. Normal Butanol 0.0470 kg

6. Maleic Anhydride 0.0300 kg

7.High Loading Bo■ om Discharge

Fle対 Bags
As per Packing Policy

8. Top Loading Bottom Discharge
Flexi Bags

As per Packing Policy

RA may take consequential sction as per Policy / Procedures.

√
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No.:4/2/87¨ ALC1/2016

File:01/87/050/00006/AM17/

Party Nalne:VISEN INDUSTRIES
LIM1lED

M∝t No/Date:13/87‐
ALC1/2016
28。 12.2016

「
eN∝5/2/87‐ ALCl″m6

lDecision : A copy of application has been forwarded to DC (MSME). Comments still awaited.

NamaVISEN INDUS¶MES lMectNo/Datc13/87‐
ALC1/2016
28.12.2016

Decision : A copy of application has been forwardedto DC (MSME). Comments still awaited.

No.:12/2/87¨ALC1/2016 Name:VISEN INDUSTRIES Mcet No/Date:13/87¨

1lED ALC1/2016
.12.2016

File:01/87/050/00014/AM17/ File:03/95/040/00436/AM16/

1躙鼎
α囲∝03201

: A copy ofapplication has been forwardedto DC ttSME)。 Corlllnents ttin awanted.

No.:1"/87‐ALC12016

1甲
隠餅W Mcet No/Date:13/87‐

ALC1/2016

P8.12.2016

File:03/95/040/00653/AM16/ ‐ILi

: The Committee considered the case as per agenda and decided to call for the details of composition
item from the authorisation holder.

ICaSel° 1142/87‐

ALC12016

File:01/87/050/00016/AM17/ File:03/95/040/00669/AM16/

The Conlmittee collsideredthe case as peragendaand decidedto call forthe details ofcomposidon Ⅲ
item from the authorisation holder.

Name:VISEN INDUSTRIES :lMeetNo/Date:13/87-

1lED 1/2016

12.2016

: A copy ofapplication has been forwarded to DC(MSME).Conlments still awaited.

1悧鼎
α剛∝
“
24

File:01/87/050/00015/AM17/

No.:6/2/87‐ ALC1/2016

32

Status:
Deferred



No.:7/2/87¨ ALC1/2016

HQ File:01/87/050/00009/AM17/

Name:VISEN INDUSTRIES Mcet No/Date:13/87‐

ALC1/2016
28.12.2016

File:03/95/040/00335/AM16/ 11Lic.No/Date:0310803231

11.03.2016

: A copy of application has been forwardedto DC (MSME). Comments still awaited.

No.:9/2/87‐ALCl′2016 Mcet No/Date:13/87‐

ALC1/2016
.12.2016

File:01/87/050/00011/AM17/ File:03/95ノ040/00384/AL116ノ  |ILicoNo/Date:0310803250

11.03.2016

The Committee considered the case as per agenda and decided to call for the details of composition
item from the authorisation holder.

Meet No/Date:13/87‐

ALC1/2016
28。 12.2016

File :01/871050l000t2lAMl7l lru,a rite :03t95t040t0038S/AMt6/

Decision: The Committee considered the case as per agenda and decided to call for the details of composition ofi
item from the authorisation holder.

Name:VISEN INDUS口田巴S No/Date:13/87‐

D 1/2016

12.2016

F‖ e Ю3/95/040/00435/AM16/ 11LicNo/Dttα 0310803235
11.03.2016

: A copy ofapplication has been forwardedto DC olSME)。 Collments still awaited.

No.:34/13ノ87‐ALC1/2016 Party Nalne:VISEN INDUSTRIES
LIM1lED 1/2016

.12.2016

Fib:01/87/050/00309/AM17/ :IRLA File:03/95/040/008"/AM15/

: A copy ofapplication has been forwarded to DC(MSME)。 Comments“ ill awa■ed.

No/Date:13/87‐

1ノ2016

28。 12.2016

Fi:e:03/95/040/00239/AM16/ :ILicoNo/Datc0310803289

14.03.2016

ision: The Committee considered the case as per agenda and decided to call for the details of composition

レ

行

No.:10/2/87‐ALC12016 Party Name:YASH POLY
INDUS]R皿〕SPVr.LD

LicoNo/Date:0310803249

11.03.2016

No.:11/2/87‐ALC12016

HQ File:01/87/050/00013/AM17/

LicoNo/Date:0310803251

11.03.2016

Name:YASH POLY

item from the authorisation holder.

33
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Name:YASH POLY No/Date:13/87‐

1/2016

12.2016

Flle:03/95/040/00212/AM16/ :ILicoNo/DateЮ 310803288
14.03.2016

)n: The Committee considered the case as per agenda and decided to call for the details of composition
item from the authorisation holder.

諄鞣“Ⅲ∝03/95解∽∝αttα
脚辮
側∝03331

A∞py ofapplicttion has been forwarded to DC(MSME)。 Conments still awaited.

HQ File:01/87/050/00268/AM17/

ICaseNo。

:25/8/87‐ALC12016

File:01/87/050/00137/AM17/

1響
α
IT面マ

Ｆ
Ｌ

ド

ド

No.:26/11/87‐ ALC1/2016

File:01/87/050/00264/AM17/ File:03/95/040/01101/AM15/ 11Li 310803347
15.03.2016

)ecision: The Committee considered the case as per agenda and decided to call for the details of composition
xport item from the authorisation holder.

No.:27/11/87ALC1/2016 No/Date:13/87‐

/2016

。12.2016

)n: The Committee considered the case as per agenda and decided to call for the details of composition
item from the authorisation holder.

1瘍
珈 W

No.:29/11/87‐ ALC1/2016

1薇
繹 W No/Date:13/87‐

1/2016

12.2016

Юケ
FQT:Ю
ν8705γ

1026γッ
17 FAΠ LЮ3/9y04α00188/AM%/卜

:ぶ寵:1310803:11 1
The Committ collsidered the case as per agenda and decided to cJl for the detatis ofcomposi■ onof

■em lЮm dle authα isation holder.

Name:YASH POLY Mcct No/Date:13/87‐

Fttem2/11/87ALCltt6 1響学w
File Ю1/87/050/00260/AM17/ IRLAFile:03/95/040/00760/AM15/ 11LicNo/Dttα 0310803364

16.03.2016

Decision: The Committee considered the case as per agenda and decided to call for the details of composition

箸
・

xport item from the authorisation holder.

34

itatus:
Deferred
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HQ File:01/87/050/00265/AM17/ RLA File:03/95/040/00104/AM16/ しicoNo/Date:0310803343

15.03.2016

諄席“ 向̈



No.:24rl1/87‐ ALClr2016

)n: The Committee considered the case as per agenda and decided to call for the details of composition
item from the authorisation holder.

No.:23/11/87‐ ALC1/2016 Name:YASH POLY

Dn:  The Conlmittee considered the case as per agenda and decided to can ibr the details ofcomposition

item■ om me authorisation holder.
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)n:  The Conttnlittee considered the case as per agenda and decided to caH lbr the details ofcomposition

item fbm the authorisation holder.

No.:21/8/87‐ALC1/2016 Name:KKALPANA
(INDIAp LIMIm, ilALC1/2016

File :01/87/050l00t33llMt?/ lnra nite :03t94/040/0tO7S/ANfi6/ 
i

I

: The Committee considered the case as per agenda and decided issue deficiency letter to
isation holder for submission of the following information.

|"Semiconducting compound is a generic name. Party should specifr the exact compound in chemical name."

No。 :34/8/87‐ALC1/2016 NamaVISEN INDUSTRIES :IMeetNo/Date:13/87¨

HQ File I0I/871050100146/ANII?/ lnr,erite z03t9S/040/0097StANn6/

I           P8.03.2∝ 6
:A copy ofapplication has been forwarded to Technical Authority.

35        7

レ

薇警器W 胴∬" 師̈
にLA File:03/95/040/01029/AM15/

Mcet No/Date:13/87‐

旭 C1/2016
28.12.2016

Status:

Deferred

Case No.323/11/87¨ ALC1/2016 P田りName:YASH POLY
INDUSTRIES PVr.LD

Ⅵeet No/Date:13/87‐

性 C1/2016
28.12.2016

Status:
Deferred

RLA File:03/95/040/00932/AM15/ Lic,No/Date:0310803410
17.03.2016

Decision: The Committee considered the case as per agenda and decided to call fo. me O.taits of .orporition ot
:xport item from the authorisation holder.

Case No.:25/11/87‐ ALC1/2016 P〔口y Name:YASH POLY
rNDUSTttES PVr.LD

Mect No/Date:13/87‐

ALC1/2016
28.12.2016

ｄｍ̈
　・

Ж⊇File:01/87/050/00263/AM17/ てLA File:03/95/040/01057/AM15/

n2

〕tatus:

Dererred

no



File:01/87/050/00147/AM17/ File:03/95/040/00976/AM16/

No.:35/3/87‐ALC1/2016 NameiVISEN INDUSTRIES No/Date:13/87‐

1/2016

12.2016

No.:13/8/87-ALC1/2016 Name:Do R COAttINK&
PVT.LD.

No/Date:13/87‐

/2016

12.2016

F‖e:01/87/050/00151/AM17/ File:04/24/040/00271/AM16/ 10161795

: The authorisation holder has not indicated the Specific chemical name of export produc!
name is given therefore, committee decided to reject the case.

No.:4/9/87¨ ALC1/2016 Name:SRF LIMHED
1/2016

12.2016

File:01/87/050/CЮ 179/AM17/ File:04/24/040/00267/AM16/ .No/Date:0410161794

: The authorisation holder has not indicated the Specific chemical name of export product only
name is given therefore, committee decided to reject the case.

No.33/13/87‐ALC172016 No/Date:13/87‐

/2016

.12.2016

H41HQF‖ e Ю1/87/050/00273/AM17/ File:04/24/040/00086/AM14/

: The authorisation holder has not indicated the Specific chemical
name is given therefore, committee decided to reject the case.

112

File:01/87/050/00125/AM17/ File:03/94/040/00871/AM16/

: The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-

may be furnished. If the scrap is being sol4 the sale value/commercial value may be indicated.
) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

」じメ。9 8ttaWan,1ヽ
・ Vヽレ

name of export product

110

Stetus:
Deferred

Lic.No/Date:0310803570

28.03.2016

PartyName:SRF LMITED Status:
Rclected

しic.No/Date:0410161793

)6.04.2016

36



Decision : A copy of application has been forwarded to Technical member for examination.

PartyName:VISION PRODUCTS ilUeet No/Date:tjt8it-
LD

copy of application has been forwarded to Technical member for examination.

Name:VISION PRODUCTS  :IMeetNo/Date:13/87‐
LD

: A copy of application has been fonrarded to Technical member for examination

:A copy ofapplication has been forwarded to DIPP.

Committee considered the case as per agenda and decided to defer the case for want of information fiom the
orisation holder. Thus, the Committee decided to issue deficiency letter to the authorisation holder for
ission of the following information.

item description is in brand name and not technical name. Import and export item descriptions also not
ng.

37

File:01/87′ 050/00173/AM17/ File:34/24/040/00304/AM16/

ト

38Se No.:62/8/87¨ ALC1/2016 〕mtus:
Deferred

■2 File:01/87/050/00174/AM17/ LA File:34/24/040/00305/AM16/ Lic.No/Date:3410042071
15.04.2016

８

　

　

　

　

一

3ase No.:56/8/87‐ ALC1/2016 Party Nalne:SURAT METALLICS I
LD.

Meet No/Date:13/87‐

出 C1/2016
28.12.2016

ｄ

　

・

ｍ』　・
HQ File:01/87/050/00168/AM17/

ン11∵イザllЮ
∞
“
/AM17 1 Lic.No/Date:5210041865

21.04.2016

Case No.:16/11/87‐ ALC1/2016 P田けName:GII LIZ INDIA
PIuVATE LIMITED

Ⅵcet No/Date:13/87‐

吐 C1/2016
28.12.2016 軸̈

IQ File:01/87/050/00254/AM17/ RLA Flle:03/94/040/00023/AM17/

[翼∬鼎
α
“
Ю鉤4a



No/Date:13/87‐

/2016

12.2016

The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of
re materials required in the manufacturing process.
r) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical justification for its
: may be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
xport product.

No/Date:13ノ 87‐

/2016

12.2016

F‖e:01/87/050/00212/AM17/ File:09/24/040/00016/AM17/ .No/Date:0910063563

L04.2016

:     The Conコ廣littee collsidered the case as per agenda and decided issue deflciency letter to

holder for submission of the following information.

) lechnical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
) Whether $e ryrap generated in the process is being reused or not. if not the technical justification for its
6e may be fumished. If the suap is being sold the sale value/commercial value may be indicated.
) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

product.

No.:13/9/87‐ALC12016 Name:BLS POLYMttRS LTD. No/Date:13/87¨

1/2016

12.2016

,o

!t9-m from the autlrorisation holder.

No.:7/8/87‐ ALC12016 Name:IECHNO WAXCHEM No/Date:13/87・

。Lつ。, /2016

12.2016

: The Committee considered the case as per agenda Committee decided to defer ttrC case to examine Ae

38  :キ
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Flle:05/23/040/00017/AM17/

of the authorisation holder.

Case No.:37/9/87‐ ALC1/2016 P`my Name:PORUS
LABORATORIES PV「 LD

Stotus:
Dcfencd

「
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No.:17/11/87¨ ALClノ2016 Name:DEE DEE LABEL No/Date:13/87‐

1/2016

12.2016

Fllc:03/94/040/00087/AM17/ c.No/Date:0310804488
16

: The Committee considered the case and decided to refer to DIPP.

No.:21/4/87‐ALCl′2016

File:31/83/040/00008/AM17/ No/Date:3110066140

|110.05.2m6

8 The COmlnittee considered he case and decided to referto DIPP.

No.:36/8/87‐ALCl′2016 Name:SRF LIMllLD Meet No/Date:13/87‐

ALC1/2016
12.2016

File:01/87/050/00148/AM17/  IRLA File:04/24/040/00015/AM17/ :ILicoNo/Date:0410161895

ILp195.2り o

: The Committee considered the case as per agenda and decided to call for the details of composition

item from the authorisation holder.

No.:1/8/87… ALC12016 Name:WACKER No/Date:13/87‐

CHEMICALS PVT 1/2016

.12.2016

File:01/87/050/00113/AM17/ File:02/24/040/00022/AM17/ ,No/Date:0210206703

19.05。2016

: fne Committee considered the case as per agenda and it is observed that authorisation holder has

alternative inputs. Same is not allowed as per FTP.

:r the authorisation holder may be asked to submit the following information:

) Technical descriptions/specifications, percentage composition @y weight) ofthe products to be exported.

,; Oetaitea manufacturing process along with technical justification for wastages claimed at each stage and each

he materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical justification for its

: may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

)MateHd balance indicating cdculative statement ofthe requirement of each ofitem for manufacme ofeach o
pЮduct.

D No.:2/8/87‐ALC1/2016

File:01/87ノ 050/00114/AM17/

i agenda and it is observed that atrthorisation holder has

ITTず IIT:Ψ
021「

|ッl: F

ven altemative inputs. Same is not allowed as per FTP.
yther the authorisation holder may be asked to submit the following information:

1/2016

File:01/87/050/00077/A■ 五17/

Status:

DeFermed

l∠1
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) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its
may be fumished. If the scrap is being sol( the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

No.:54r13/87¨ AL(C1/2016 No/Date:13/87¨

/2016

12.2016

qThe Coq4ittee gonsideredthe case and decidedlo referto DIPP

File:34/24/040/00033/AM17/ 。No/Date:3410042244

106.2016

: The Committee considered the case as per agenda. Commiuee decided to defer the case to examine
he request ofthe authorisation holder.

No.:40/9787‐ALC1/2016 No/Date:13/87‐

1/2016

12.2016

File:01/87/050/00215/AM17/   1

li琴警「サli  l

T:ザTITll:177怖郡l写1llT::1:

132

: A copy of application has been forwarded to DC (MSlrC). Comments still awaited.

No.:15/9/87‐ALC1/2016 Natne:ORIENTAL No/Date:13/87‐
IAINERS LIMllLD

1/2016

12.2016

File:01/87/050/00190/AM17/

: The Committee considered the case as per agenda and observed that name of specific polymer used i
the export product has not been lnentioned in■Ю exportitem.Same may be called Oom the authorisation holder。

No.:16/10/87¨ ALC1/2016 NttlcMO■ERSON StlMI I
LIMllLD         i 1/2016

12.2016

Flle:01/87/050/00238/AM17/   1 File:05/24/040/00113/AM17/ 10398754

Committee considered the case and decided to approve the adhoc nonns as follows
itel■‐1‐as applied
item‐2-ddetet as no Datlons were glven

Name:FLEXITtIFF

130

Case No.:1/7/87‐ ALC1/2016

1穆
響 7 〕tatus:

Dererred

Q File:01/87/050/00H2/AM17/  1

[31

P田りName:SIIIVA
PIIARMACIIEM LTD, ｍ̈

ｍ̈
こ A File:03/95/040/00151/AM17/ 1 Lic]ヾo/Date:0310805346

)9.06.2016



へ

Name:SIIIVA No/Date:13/87‐

LD, 1/2016

;.12.2016

File:34/24/040/00062/AM17/ icoNo/Date:3410042261

10.06.2016

A copy of application has been forwarded to DC (MSME). Comments still awaited.

Name:WE】LBURGER No/Date:13/87‐

錮 GS(INDIA)PRIVA霊 ALC1/2016
12.2016

File:02/24/040/00039/AM17/ 11LicoNo/Date:0210206751

14.06.2016

No.:22/9/87¨ALC1/2016 No/Date:13/87‐

1/2016

12.2016

,No/Date:0510398821

16.06.2016

: The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission ofthe follo宙 ng infomation。

) Technical descriptions/specifications, percentags composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its
se may be mdshed.rthe scrap is being sola the sde value/conllnercid value may be indicated.

)Material balance indicating calculative statement ofthe reqdrement ofeach of item for manufacme Ofeach

No.:14/10/87‐ ALC172016 Name:KRISHNA
PⅦ.LTD。 1/2016

12.2016

File:03/94/040/00222/AM17/ .No/Date:0310805544

41
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No.:1ノ10/87‐ ALC1/2016

Name:AG DERCO BELTING (

File:01/87/050/00197ノAM17/ File:05/23/040/00132/AM17/

ヽ

鰊 菖

File:01ノ87/050/00236/AM17/
16.06.2016

3ase No.:44/9787… ALC1/2016 Itetus:
Dcfencd

IQ File:01/87/050/00219/AM17/

The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its

e may be furnished. If the scrap is being sol4 the sale value/commercial value may be indicated.
Material balance indicating calculative stalement of the requirement of each of item for manufacture of each

137

Itetus:
Deferrod

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine

he request ofthe authorisation holder.



Flle:01/87/050/00209/AM17/

No.:34/9/87‐ALCl′2016

No.:43/9/87‐ALClr2016

Fne:01/87/050/00218/AN117/

No/Date:13/87‐

1/2016

12.2016

1.06.2016

Name:VISION PRODU椰 Mcet No/Date:13/87‐

LD 1/2016

12.2016

File:34/24/040/00056/AM17/ ,No/Date:3410042289

.06.2016

: The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

;) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
may be fumished. If the soap is being sol4 the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product。

No.:23/9/87oALC1/2016 Name:KLJPOLYMERS AND No/Date:13/87‐

ICALS LTD 1/2016 DeFerred

12.2016

File:01/87/050/00198/AM17/ File:05/23/040/00141/AM17/ ,No/Date:0510398909

12016

: The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information:

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.
;) Chemical name, Technical specifications of items proposedto be impoted.

Whether the suap generated in the process is being reused or not. If not the technical jutification for its non-
may be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

42
|

P田りName:MACRO POLYMERS
P.LD. ｍ̈

　一
RLA File:08/24/040/00098/AM17/

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the
ruthorisation holder for submission of the following information.

t) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed mantlfachlrine nrocess alono wifh technicel irrstificetinn for wastnoes cleimed af each sfaoe and each n{

he materials required in the manufacturing process.
:) Chemical name, Technical specifications of items proposed to be imported.
1) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
$e may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
:) Material balance indicating calculative statement of the requirement of each of item for manufacture of each ol
:xport product

■0

Stetus:
Deferred



No.:35/9/87¨ALC1/2016 PなりName:MACRO POLYMERS P.:
LD.                       :

Mcet No/Date:13/87‐

ALC1/2016
12.2016

File:01/87/050/00210/AM17/  IRLA File:08/24/040/00120/AM17/ 11Lic.No/Date:08101382H

: The Committee considered the case as per agenda- Committee decided to defer the case to
request of the authorisation holder.

No.:46/9/87‐ALC1/2016 Name:VEE KAY VIKRAM& IMeet No/Date13/87‐
LLP IALC1/2016

28.12.2016

File:01/87/050/00221/AM17/ File:08/24/040/00107/AM17/

The Committee considered the case as per agenda and noted that the export item is nos
in kg. Thus, the Committee decided to reject the case as adhoc norrns cannot be fixed.

No.:32/9787‐ALC12016

File:01/87/050/00207/ANI117/ File:05/24/040/00619/AM16/ ll-ic.No/Date: 05 I 0398930
128.06.2016

Πb Ю8/24/040/Om21/AM17 1HQNo/DateЮ 譴鋭38223
129.06.2∝ 6

The Committee considered the case as per agenda and decided issue deficiency letter to
ion holder for submission of the following information:

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
may be furnished. If the scrap is being sold the sale value/commercial value may be indicated.

NamαⅥ SR組鯛眈 POLYFAB IIMectNo/Date:13/87‐

File:01/87/050/00279/AM17/

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
:xport product.

141

Itatus:
Dcferred

1■,

Patty Natne:IP BUILD‐ CH PVT.
し11).

Иeet No/Date:13/87‐

帆 C1/2016
28。 12.2016

Stetus:
Deferred

rcision: The Committee considered the case as per agenda and decided issue deficiency letter to 1

thorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.
Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
s materials required in the manufacturing process.

Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its nc

e may be fumished. If the scrap is being sol4 the sale value/commercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each
port product.

ICase No.:4/13/87‐ ALC1/2016

動̈
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NamcWACKER MEttARK:IMedNo/D“ :13/87
PVT Lつ ALC1/2016

‐28.12.2016

File:01/87/050/00277/AM17/ File:02/24/040/00064/AM17/ No/Date:0210206799
.06.2016

The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical jrstification for its non-
may be fumished. If the scrap is being sol4 the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

No.:23/13/87‐ ALC1/2016 Name:ACG PHARMいPACK
LTD

No/Date:13/87‐

1/2016 Deferred
12.2016

IHQ7:Ю
ν87050/0029ν

γ

17障 AHに Ю3わ4/04ν00飢2/AM17 No/Date:0310805839

16

: The Committee considered the case as per agenda and decided to defer the case for want
from the authorisation holder. Thus, the Commiuee decided to issue deficiency letter to ttre
holder for submission of the following information.

Net content of each input item in the export product.
Detailed manufacturing process along with technical justification for wastages claimed at
stage and each of the materials required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical
for its non-use may be furnished. If the scrap is being sold, the sale value/commercial value
be indicated.

5) Material balance indicating calculative statement of the
manufacture of each of export product.

6) Production, consumption data ofthe export product for the last three years duly certified by the Jurisdictional
Excise Authorities

Name:ARIHANT No/Date:13/87‐

CORPN.LTD。 lALC1/2016
12.2016

by NC h its Meeting No.87AM17 held on 29。 08。2016,However the case came up before NC due to

ion in the online system.Thus,血 CoIImittee decided to wi■ draw the case.
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lsion: ■le Commiiee noted thatthe adhoc nollllS fOr he sutteCt Advance Autho五 zation have already
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Case No.:2/13/87‐ ALC12016 Stetus:
Dcferred

ア
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147

Case No.325/13/87‐ALC1/2016 Stetus:
lVithdrawn



No.:22/5/87¨ALClr2016 Name:MACRO POLYMERS 4ヽeet No/Date:13/87‐

1/2016

12.2016

File:01/87/050/00099/AM17/ File:08/24/040/00136/AM17/ ‐ILicoNo/Date:0810138261
11.07.2016

: The Commitee noted that the adhoc nonns for the subject Advance Atrttrorization was issued on
basis.Thus,the Committee d∝ ided to wi■ draw the case.

Name:MPD INDUST田 田S No/Date:13/87‐

.LD.

1/2016

12.2016

Name:IMPERIAL WA取 No/Date:13ノ 87‐

INDUSttS 1/2016

12.2016

File:01/87/050/00299/AM17/ File:03/94/040/00233/AM17/ .No/Date:0310806124

12.07.2016

As per the written comments furnished by the DIPP vide their letter dated 16.12.2016,the Commi
following ad-hoc norns:

.Lつ .,

File:01/87/050/00327/ANI117/

: The Committee considered the case as per agenda and decided issue deficiency letter to the
isation holder for submission of the following information.

.) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
may be furnished. [f the scrap is being sold, the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

Synthetic RubberNitrile

Rubber oBD and PVC
Based Rubber Compounded
Sheets  oBR minilnllm
60.0%)

500000.0 1.Acrylo Nitrile Butadiene

Rubber
0.606 tolls/tons ofexport

Product

2.Di‐Octyl Phmlate/Di‐ Iso

Nonyl Phthalate oINPD

0.1275 tons/tons of export
Product

3.PVC Resin 0.250 tons/tons of export
product

RA may take consequential action as per Policy / Procedures.

No.:52/13/87‐ ALC1/2016

No.:24/13/87‐ ALC1/2016



No.:23/13/87¨ ALC1/2016 Name:GUARNIFLON INDIA No/Date:13/87‐

.L". 1/2016

12.2016

File Ю3/94/040/00298/AM17/ :ILicNo/DateЮ 310806122
12.07.2016

The Committee considered the case in the meeting and approved rs applied with l% wastage by the
authorisation holder in their Advanced Authorization.

lAmqytake_.-q99999119-n_tia_l.tgfi.g-Tospgllglicy/Pr99.9dIT_es:

No.:15/13/87‐ ALC1/2016 P田けName:KKALPANA No/Date:13/87‐

12.2016

Fllc:01/87/050/00290/AM17/ File:03/94/040/00019/AM17/

18.07.2016

: The Committee considered the case in the meeting and decided to spprove the adhoc norms
as under:

No.:16/13/87‐ ALC1/2016 Name:KKALPANA No/Date:13/87‐

(INDIAI LIMIm, :IALC1/2016

: The Committee considered the case in ttre meeting and decided to epprove the adhoc norms and
as under:

EXPORT「 EM QTY IMPORT ITEM QTY
XLPE Sioplas Compolmd
containing  minlmun1 980/0

LLDPE

1 lⅥT 1.LLDPE Granules 0.9994 hrr

2. Tri Methory Vinyl Silane 0.014 hfr

3. Di-Cumylperoxide @CP) 0.0008 hfr

4. Antio対 dant 0.0008 hrr

5. Gusseted Bag As per packing policy

RA may take consequential action as per Policy / Procedures.

46

EXPORT ITEM QTY IMPORT ITEM QTY
XLPE Sioplas Compound
contaFung  mlmmurn 98%
LLDPE

1 lⅥT 1.LLDPE Cranules 0。9994 hfr

2. Tri Methoxy Vinyl Silane 0.014や rr

3.Dl‐Cmylpero対deのCP) 0.0008 hfr

4. Antio対 dant 0.0008ヽごr

5. Gusseted Bag As per packing policy

RA may trke consequential action m per Policy / Procedures.

Fl:lザTTTIザlγ 卜
Al:Ψ豹
lWTT17 1ザ出α“Ю∞““

1

血̈
「IQ File:01/87/050/00303/AM17/

cINDIA)LIMIttD,



No.:19′13/87… AL(C1/2016

The Committee considered the case in the meeting and decided to approvG the adhoc norms and

XLPE Sloplas Compound
containing  minlmuln 980/0

LLDPE 2. Tri Methoxy Vinyl Silane

RA may take consequential action as per Policy / Procedures.

Name:KKALPANA Meet No/Date:13/87Ⅲ

(rNDrA)LrMrrED, lru,CUZOrO
28.12.2016

購

ド

¨ 鰤 ‐ALC1/2噺

甲

霧 酬 鵠 ‐ 2停
#…  町

ド ]:Ψ
7“υ∞2%/AMW ttAⅢ ∝

“

/94/0椰剛 η/AM″
1悧 鼎

α囲 ∝06371 1

11:柵LIよ『」『盟 leec°
ttidered dle case in the meeting and decided to approve t五 e idhOc nOrms and

155 EXPORT「EM QTY IMPORT ITEM QTY
XLPE Sloplas Compound
contarung  nllnlmurn 98%
LLDPE

1 lИT 1.LLDPE Granules 0.9994 hfr

2. Tri Methoxy Vinyl Silane 0.014 prr

3. Di-Cumylperoxide (DCP) 0.0008 hfr

4. Antio対 dant 0.0008 hfr

5. Gussetcd Bag As per packing policy

RA may take consequential rction os per Policy / Procedures.

e No.:20/13/87‐ALC1/2016     

岬Ⅲe Юν87/05α 0029夕AN117 F赫
〕IS10n:The Collmittee corlsldered the cas

〕nlmended as under:

酬 鵠 I_2首
郷
F酬
鯛 71蝸

α

3/94/04∽鋭69/AM″
1器辮
Ю釧
““"7「

e in the meeting and decided to approve the ndhcDC nOrmS

1 EXPORT「EM QTY IMPORT ITEM QTY
)GPE Sioplas Compound
containing minimum 98%
LLDPE

1 lИT 1.LLDPE Granules 0。9994 hrr

2.■ Mmoxy Vinyl ttlane 0.014 Ⅳfr

3. Di-Cumylperoxide @CP) 0.0008 hfr

4. Antio対 dant 0.0008 hfr

5.Cuss(議頭 Bag As per packing policy

RA may take consequential action as per Policy / Procedures.
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No.:22/13/87中 AL(C1/2016 No/Date:13/87¨

/2016

12.2016

)cision : The Committee considered the case as per agenda and decided to call for the details of composition
export item from the authorisation holder.

Name:SREE LOWS PRINT
PACK PVT LTD(OPC)

b8PⅢ∝∝お7∞∽∽87/AM17 File:32/21/040/00153/AM16/ 10077935

The Committee considered the case as per agenda and noted that
in kg. Thus, the Committee decided to reject the case.

the export item is nos

No/Date:13/87‐

ALC1/2016
12.2016

File:01/87/050/00328/AM17/ File:56/24/040/00005/AM17/ LicoNo/Date:5610004953

1.07.2016

The Committee considered the case as per agenda and decided issue deficiency lJtter to ttre
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
l) Whether the scrap generated in the process is being reused or not. If not the technical justification for its
lse may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

product.

No.:55/13/87‐ ALC1/2016 No/Date:13/87‐

/2016

12.2016

File:56/24/040/00016/AM17/ 10004952
1.07.2016

The Committee considered the case as per agenda and decided
holder for submission of the following information.

deficiency letter to

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.
r) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical justification for is
illlS.y-p_e__4{ryshcd, If the scrap is being sold, the sale value/commercial value may be indicated.

lssue

File:01/87/050/00297/AM17/

Name:MPD INDUS¶ uES

File:01/87/050/00330/AM17/

48

P田りName:KKALPANA
INDUS¬田皿〕S(INDIAJ LIMIm,

Stetus:
Deferred

:`7‖ RLA File:03/94/040/00171/AM17/ 悧鼎α7“““1 1

Case No.:12/13/87‐ ALC1/2016 『
⑩

Иeet No/Date:13/87¨

吼 C1/2016
28.12.2016

itatus:
Rejectcd

1591

3ase No.:53/13/87‐ ALC1/2016 P田けName:MPD INDUS]R皿 〕S  I
PVT.LD.,

Jtetus:
Deferred

10U

Itetus:
Deferred



) Material balance indicating calculative statement of the requirement of each of item
pЮduct.

formanufacmeofeachOfl

No.:50/13/87‐ ALC1/2016 P雷けName:AUM llDYOG Mcet No/Date:13/87‐

ALC1/2016
12.2016

The Committee considered the case in the meeting and approved as applied for by the authorisation
holder in their Advanced Authorization.

may take consequential action as per Policy / Procedures.

No.:47ノ 13/87‐ AL(C1201` Meet No/Date:13/87‐

ALC1/2016
28.12.2016

File:05/24/040/00172/AM17/ .No/Date:0510399205

.2016

The Committee considered the case as per agenda and noted that the export item in km and import
Norms cannot be fixed. Thus, the Committee decided to rejmt the case.tem inkg.

|:「IName:OFllELECOMPVT
File:01/87/050/00322/AM17/

No.:5/13/87‐ALC1/2016

Approved

cision: The Committee considered the case and decided to epprove on repeat basis (Adhoc Norms) based
the decision of ttre NC Meeting No . lA87-ALClD}l4 held on 18.06.2014 and recommended as underi

EXPORT「EM QTY IMPORT ITEM QTY

PVC Flex■lmttalmer l kg PVC resin suspension grade 0.33915 kg

Knitted Polyester Fabrics 0。 1525 kg

Di OctyI Phthdate cЮ聡 0.0966 kg

Titanium Dioxide (Anatase) 0.0168 kg

Lubricant A‐ C316A 0.00047 kg

RA may trke consequential action ss per Policy / Procedures.

49

161

Status:

亀pproved

HQ File:01/87/050/00325/AM17/ RLA File:22/24/040/00032/AM17/ しic,No/Date:2210015528

22.07.2016

‥
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No.:17′ 13/87‐ ALC1/2016 Name:KKALPANA Mcet No/Date:13/87‐

INDUS¶田ES(INDIAp LIMIW, |IALC1/2016

: The Committee considered the case as per agenda and decided issue deficiency letter to the
ruthorisation holder for submission of the following information.
"Semi conducting compound is a generic name. Party should speciff the exact compound in chemical name."

No.:26/13/87‐ AL(C1/2016 Name:KKALPANA No/Date:13/87‐

INDUS■uES(INDIA)LIMIttD, ALC1/2016

File:03/94/040/00270/AM17/ 11Lic.No/Date:0310806595

Decision: The Committee considered the case in the meeting and decided to approve the adhoc norms and

EXPORT「 EM QTY IMPORT ITEM QTY
)(LPE Sioplas Compound 1 lИT 1.LLDPE Granules 0.9994 hrr
contalning  minlmunl ソbンo

LLDPE
2. Tri Methoxy Vinyl Silane 0.014 hfr

3. Di{umylperoxide (DCP) 0.0008 hfr

4. Antio対 dant 0.0008 hfr

5. Gusseted Bag As per packing policy

RA may take consequential action as per Policy / Procedures.

No.327/13787‐ ALC1/2016 Name:KKALPANA No/Date:13ノ 87・

(INDIAD LIMITED, 1/2016

。12.2016

F‖e:01/87/050/00302/AM17/ Fllo:03/94/040/00287/AM17/ ,No/Date:0310806596

.2016

: The Committee considered the case in the meeting and decided to approve the adhoc norms and
as under:

EXPORT ITEM QTY IMPORT ITEM QTY
)0PE Sioplas Compound
containing minimum 98oZ

LLDPE

1 lⅥT 1.LLDPE Cranules 0.9994 hfr

2. Tri MethoxyVinyl Silane 0.014剛

3. Di4umylperoxide (DCP) 0.0008 hrr

4. Antio対 dant 0.0008 hfr

5. Gusseted Bag As per packing policy

RA may take consequential action as per Policy / Procedures.

>・
12.2016

HQ File:01/87/050/00301/鰤 17/



ハ

No.329/13787‐ ALC1/2016

HQ File:01/87/050/003C14/AM17/

Name:DttIRNEX POLY
ATE L¨

No/Date:13/87‐

ALC1/2016
28.12.2016

Fllo:03/94/040/00317/AM17/ 11Lic,No/Date:0310806608

: The Collmittee considered the case as per agenda and decided to call forjus■ ■cation for
master batch.

No/Date:13/87¨

ノ2016
12.2016

File:05/23/040/00204/AM17ノ 10399234

The Committee considered the case in the meeting and approved the adhoc nonns as applied

wastage)

I m.1y take cgpgequential lgtign as per Po_licy / Plocedures.

No.:38/13/87‐ ALC172016 Natne:NAVCIIIN No/Date:13/87‐

1/2016

12.2016

Flle:01/87/050/00313/AM17/

The Committee collsidered the case as per agenda and decided issue deiciency letter to血
|

holder for submission of the following information.

16到

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

)ChemiCa nallnc,Tecmcal specincatiollls ofitems proposed to be imported.

りWhether me scrap generated in the process is being reused or not.Ifnot tt technicaljustincatiOn fOr its
se may be furnished. If the scrap is being sold the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

product。

No.:18/13/87‐ AL(Cl′2016 No/Date:13/87‐

/2016

12.2016

,No/Date:0310806730

.07.2016

: The Committee considered the case as per agenda and decided to call the following information:
1) Composition of export ircm and weight of each constituent import item in export item

御

File:01/87ノ 050/00321/AM17/

Name:CREATIVE SIYLO

File:03/94/040/00142/AM17/

Itetus:
Defcrred

lκ 9

Case No.:46713/87¨ALC1/2016 Party Nalne:IIINDUSTAN

妃DHESⅣES LTD 動̈
一



Flle:01/87/050/003H/AM17/

No/Date:13/87¨

1/2016

12.2016

No/Date:0310806728
.07.2016

No.:39ノ13/87‐ ALC1/2016 No/Date:13/87‐

,No/Date:0310806720

12016

The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weiglrt) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposedto be imported.
Whether the scrap generated in the process is being reused or not. If not the technical jutification for its
may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative staterpent of the requirement of each of item for manufacture of each
product.

No.:48713/8■ ALC1/2016 Name:PIONEER No/Date:13/87‐

′YLEATHERS LTD 16

File:01/87/050/00323/AM17/ Flle:05/24/040/00199/AM17/ 10399363

: The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission ofthe following infomation:

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.
r) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical justification for its
may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product。

File:01/87/050/00314/AM17/ File:03/95/040/00346/AM17/

Whatis PVC Flex stands fbr?

52

171

Case No.:36/13/87¨ ALC1/2016

|

Itetus:
Deferred

じ A Fllo:03/95/040/00039/AM17/

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the
ruthorisation holder for submission ofthe following information.

l) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
'r\ I)eteilerl mnnrrfncfrrrino nrnc.ess elnno with fee.hnicrl irrsfification for westeses claimed nt ench sfsse snd esch nf
施 mate五 als requred in the manufacming pЮ cess.

3)Chemical nallne,Technical speciflcatiolls ofitems proposed to be imported.

1)Whether the scrap generated in the process is being rellsed or not.Ifnot the technicaljllsdication for iヽ non‐

Ise may be i田正Shed.Ifthe scrap is being sold,the sale value/conlmercial value ma.y be indicated.
→ヽ Mnte‖ nl hnlnnce inHicnfino cnlclllnfive stntttent nfthe redllirerneni nfttnch nfitenl for tnanllfnctllre nfench nf

:xport product.

1′ Z

Patty Name:WELSET PLAST
EXTRUSIONS PVT.LTD。

1警l



1761

The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

No/Date:13/87‐

1/2016

12.2016

12.08.2016

: The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
may be fumished. If the scrap is being sol4 the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

Name:DOW CHEMICAL No/Date:13ノ 87・

A■ONAL PRIVATE 1/2016

12.2016

File:01/87/050/00333/AM17/ File:03/94/040/00439/AM17/ 10807192
8.08.2016

The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information:

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the suap generated in the process is being reused or not. [f not the technical justification for its
may be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

Name:VEE KAY VIKRAM&

File:01/87/050/00233/AM17/ File:08/24/040/00066/AM17/

product.

udy398haWaliNe

174

3ase No.:57ノ 13/87‐ ALC1/2016

i警
蹟
li奮響il・TI

Иeet No/Date:13/87‐

吼 C1/2016
28.12.2016

Jtatus:
Deferred

IQ File:01/87/050/00332/AN117/ RLA File:03/94/040/00307/AM17/ Lic.No/Date:0310807004
10.08.2016

Case No.:11′ 10/87‐ ALC1/2016

1皿
d



Name:MACRO POLYMERS P.|No.:6/13/87‥ALC12016

Fne:01/87/050/00281/AM17/ File:03/24/040/00152/AM17/ c.No/Date:0810138550
16

The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.
,) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. [f not the technical justification for its
se may be nr面shed.Ifthe scrap is being solc the sale value/corllmercial value may be indicated.

)MateH」 bdance indicating calculative statement ofthe requirement ofeach ofitem for manufacme ofeach
product.

No.87/13787‐ALC12016 Name:SIDDHI DE00R Meet No/Date:13/87‐

PVToLTD。 1/2016

12.2016

F‖e:01/87/050/00282/AM17/ File:08/24/040/00171/AM17/ 10138555

: The Committee considered the case and decided to refer to DIPP.

No.:3/13/87ぃALC1/2016 No/Date:13ノ 87‐

No/Date:0810138551

.08.2016

The Committee considered the case as per agenda and decided issue deficiency letter to the

holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

r) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

) Whether the scrap generated in the process is being reused or not. If not the technical justification for its
se may be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

product.

No.39/13/87‐ALC1/2016

--

Party Name:MACRO POLYMERS No/Date:13/87‐

/2016PoLD。
12.2016

Flle:01/87/050/00284/AM17/ File:03/24/040/00186/AM17/ ,No/Date:0810138552

.08.2016

The Committee considered the case as per agenda

holder for submission of the following information.
and decided issue deficiency letter to

File:01/87/050/00283/AM17/ File:03/24/040/00174/AM17ノ

54

177

itatus:
Deferred

Status:
Deferred
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P田りName:MACRO POLYMERS P,
しつ . 動̈
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) Technical descriptions/specifications, p€rcentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

;) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical jutification for its
may be furnished. If the scrap is being sold the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

No.310/13787‐ ALC1/2016 Name:MACRO POLYMERS P.: No/Date:13/87‐

/2016
12.2016

10138553

The Committee considered the case as per agenda and decided
holder for submission of the following information.

deficiency letter to

ウTeChnicd descHptions/specincations,percentage composition oy weight3 0fthe products to be expomd。
ゥDetailed manufacming pr∝ ess dongwith technicaljustiication for wastages cldmed at each stage and each

materials required in the manufacttring process.
r) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical jtstification for ir
may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each

lxport product

No.:31/13/87‐ ALC1/2016 No/Date:13/87‐

1/2016

12.2016

File:01/87/050/00306/AM17/ File:03/94/040/00472/AM17/ No/Date:0310807491

1.08.2016

: The Committee considered the case and decided to rpprove on repeet basis (Adhoc Norms) based
the decision of the NC Meeting No. 12187-ALClD0l4 held on 18.06.2014 and recommended as under:

EXPORT「EM QTY IMPORT ITEM QTY
Pol刈ethane Resin  (SOlid
Content       80+/-2%
001yurethane with Urethane
Linkage)

l kg 1. Polypropylene Glycol 1000 0。650 kg

2. 1,4 Butane Diol 0.0273 kg

3. Trimethylol Propane 0.0052 kg

4. Toluene di-isocyanate 0。 1275 kg

5。 Ethyl Acetate 0.210 kg

6.Transport Container― Intellllediate

Bulk Containers― (CapaCity 1000
Litres/1000 kgs)

As per
Packing
Policy

RLA may take consequential action ffi per Policy / Procedures.

lssue

Name:IIUBERGROIIP INDIA
ATE Lm硼肛ED.

Fi:e:01/87/050/00285/AM17/ File:08/24/040/00201/AM17ノ

55

181



No.:30/13/87‐ ALC1/2016

File:01/87/050/00305/AM17/  IRLA File:03/94/040/00377/AM17/ 10807555

File:01/87/050/00316/AM17/ File:03/95/040/00446/AM17/

As per the written comments furnished by the DIPP vide their letter No. 711712016-
16.12.2016, the Committee approved following ad-hoc norms:

Other specialty relevantNatural Rubber / Synthetic
Rubber based compounded sheet

Note: There should be a value cap on rubber chemicals as per general note - t of Handbook of
Procedure Volume-Il

RA may take consequential action as per Policy / Procedures.

No.:41′ 13/87‐ ALC1/2016 Name:ZENITH INDUSTRIAL lMeet No/Date:13/87 -
ER PRODUCrS PvToL■) .lALC1/2016

128.12.2016

10807529
1.09.2016

No.:3710/87‐ALC1/2016 Name:ノ騒■MSA INDUS¶田ESI No/Date:13/87‐

1/2016

12.2016

HQ File:01/87/050/00225/AM17ノ File:08/24/040/00172/AM17ノ ,No/Date:0810138598

: The Committee noted that the adhoc noflns for the subject Advance Authorization was issued on
basis vide Meeting No。 15/87‐ALC1/2015 dated 23.07.2015 in tell二 Is ofPara 4.12(o(宙)OfHBP and has

been refened to Norms Committee. Hence, the Committee decided to withdraw the case.

t}↓、こinment of!ndiε
U"Og Bhawan,NcM′ Deh卜 11

Party Name:¨ A■ONAL
30NVEYORSLttD

Иcet No/Date:13/87‐

吼 C1/2016
28.12.2016

Stetus:
Deferred

Decision : The Committee considered the case and decided to refer to DIPP.

QTY required per unit ofImport Item

」13● }ril,



EXPORT ITEM QTY IMPORT ITEM QTY required per unit of finished
rood

Rubber
Covering Mats

1.∞ kg 1.Natural Rubber 0。 180k貪

2.EPDM Synthetic Rubber 0.415 kg

3. Zinc O対 de 0.021 kg

4. Anti oxidan! Kumanox 0.012k筐

5。  Accelerators.CBS 0.022k2
6. Thmium Dioxide 0.035 kg

7.Carbon Black 0.105 kg

8。   Silica Filler Ppt. 0.175 kg

9.  Processing Aid Smct01 0.027 kg

10. Bonding Attnt¨ SI…69 0.020 kg

Note: There should be a value cep upto 7o/o of FOB Value of export for
AntioxidanUAccelerato rc/Retarder.

RA mav take consequential rction os Der Policv / Procedures.

No.:40/13/87‐ ALCl′2016

Flle:01/87/050/00315/AM17/

Name:ZENHI INDUSTRIAL 4ヽeet No/Date:13/87‐
PRODUCTS PVToLTD 1/2016

12.2016

File:03/95/040/00414/AM17/ Lic.No/Date:0310807674

12016

lon:    As per the written conlments ttshed by the DIPP vide their letter No。  7/17/2016‐TSW
13.12.2016,the Committee approved fbHowing adh∝ nolllls:

No.:42/13/87‐ ALC172016 NamαRAMNEAL&SONS IMeetNo/Date:13/87‐
IALC1/2016
128.12.2016

File:01/87/050/00317/AM17/ File:03/95/040/00478/AM17ノ |ILi

The Committee considered the case in the meeting and decided to approve the adhoc norms
as under:

RA may take consequential action rs per Policy/Procedures.
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I      EXPORTFrEM      I  QTY  I       IMPORT硼 J  QTY
IArtuesmadeごPVC     1 500.000Ⅲ  I PVCResins     1 525。 000剛



Case No.:43′13/87‐ ALC172016

RA may take consequential action as per Policy / Procedure*

Name:RAMNIKLAL&SONS

The Committee considered the case in the meeting and decided to opprove the adhoc norms and
as under:
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Decision: As perthe written comments fmished by the DIPP宙 de their letter dated 16。 12.2016,■e Conlmitted

rpproved following ad-hoc nonns: |

EXPORT「 EM QTY IMPORT ITEM QTY required in kgs
for manufecture of 1.0
kg. oferport product

LCV lLight Truck Steel
Radial Tyres (Tube Type)
Reinforced with Nylon
with Tyre Cord Warp
sheet

1,45,430.0

Kgs.
1.Natural Rubber 0.38069

2. Synthetic Rubber-PBR 0.05220

3.Synthdic Rubber SBR‐ 1502 0.03750

4. Synthetic Rubber SBR-1712 0.003197

5.VoP Latex 0.0014027

6. Carbon Black 0.25210

7.Nylon Tyre Cord Warp Sheet

Cndipped)

0.0420

8.Bead Wire l.600 mm 0.04198

9. Rubber Chemicals. Accelerator,
Antioxidants, Retarders & Peptizers

0.003898

10.Zinc Oxide 0.014797

11.All o■ er Misco Materials/Chemicals

Viz.BondinyCoupling agent

S"aric Acit Synthetic Resれ

Paramn N餞

0.11140067

12.Resorcinol 0.0003988
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V【eet No/Date:13/87‐

性 C1/2016
28.12.2016

Status:

へpproved

HQ File:01/87/050/00318/AM17/ RLA File:03/95/04(ソ 00479/AM17/ Liclヾ o/Date:0310807845
16.09。 2016

I     EXPORTⅡ EM     I  QTY  I      IMPORT「 EJ  QTY
Articles made of PVC 25.000 MT



13. Steel Tyre Cord

Note: There should be e value cap on Rubber Chemiceln as per General Notet of Ilandbook
Procedure Volume-Il

RA may take consequential action as per Policy / Procedures.

ITⅢ
eTfT5υ
l117γ
17 File:03/95ノ040/00480/AL117/ Lic.No/Date:0310807924

20.09.2016

: The Committee considered the case in the meeting and decided to opprove the adhoc norms and

RA may take consequential action os per Policy/Procedures.

No.:44/13/87‐ AL(Cl′2016 Nalne:RAM― AL&SONS No/Date:13/87‐

1/2016

12.2016

No.:15710/87‐ ALC1/2016 Name:SAMPARK No/Date:13/87‐

LD 1/2016

12.2016

File:01/87/050/00237ノAM17/ Flle:05/24/040/00299/AM17/  1 10399809

:RA,New Delhi vide letter No.05/024/040/000299/AM‐ 17ノZALC‐I1/CLA dated 04。 11.201

informed that the subject advance authorization was issued on repeat basis vide Meeting No. 09/87
15 dated 04.06.2015 in tems of Para 4.12 of HBP and has not been referred to

ittee. Hence, the Committee decided to withdraw the case.

No/Date:13/87¨

/2016

12.2016

,No/Date:0310807968

.2016
File:01/87/050/00259/AM17/ File:03/94/040/00550/AM17ノ

: The Committee considered the case as per agenda and decided issue deficiency letter to the

holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.

,) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

) Whether the scrap generated in the process is being reused or not. If not the technical justification for its
Ee may be fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

; UateriA balance indicating calculativJ statement of the requirement of each of item for manufacture of each of
l

Itotus:
lpproved

'ecommended as under:

I   EXPORT「 EM   I QTY I   I聖 皇聖 I=⊇」 皇
=x lI soo.ooo ur I evc Resins I szs.ooo prr
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Stetus:
Withdrawn

lソZ

Case No.:21ノ 11/87… ALC1/2016 Pa,Name:ARKEMA
珈 CALSINDIA PVT.LTD。 ,

Status:
Deferred



No。 :32ノ13/87‐ ALC1/2016

File:03/94/040/004921AM17/

No/Date:13/87‐

1/2016

12.2016

o/Date:0310807974

.2016「:ll∝
帆お
Tυ
∞∞
響
17

The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical jtstification for its non-
may be fumished. If the soap is being sol4 the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

Name:RELIANCE No/Date:13/87‐

/2016

12.2016

: The Committee considerpd the case as per agenda and decided to call for Production, consumption
of the export product for the last three years duly certified by the Jurisdictional Central Excise Authorities.

No.:3711/87‐ALC1/2016 Name:KOHIN00R INDIA No/Date:13/87‐

/2016

12.2016

File:01/87/050/00241/AM17/ File:30/24/040/00045/AM16/ Lic.No/Date:3010103858
10.2016

: The Committee noted that the copy of application placed urder para 4.7 of HBP is still awaited from
Hence, the Committee decided to issue a reminder to RA and authorisation holder to fumish the application.

No.:49/13/87‐ ALC1/2016 Name:PIONEER
YLEAttRS LTD 1/2016

12.2016

File:05/24/040/00312/AM17ノ 10400031

10.2016

LヽD

195

The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information:

Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-
may be furnished. If the scrap is being sold the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of
pЮduct.

60ジ

41L′

′

File:01/87/050/00324/AM17ノ

Whatis PVC Flex stands for?

Party Name:HUBERGROUP INDIA
PRIVATE LIMITED.

itatus:
Deferred

No.:37/13/87‐ ALC1/2016

ltetus:
Deferred

■■叉

|}ハ



File:03/94/040/00632/AM17/

No/Date:13/87¨

1/2016

。12.2016

「QⅢ∝m慇豹5∽““
/AM17 No/Date:0310808444

17.10.2016

: The Committee considered the case as per agenda and decided issue deficiency letter to the
holder for submission of the following information.

→TeChdCd descriptions/specincatiorls,percentage composition(by Weight)ofthe prOducts to be expomd.  |
b)Detailed manufacming process dong w血

"chnicaljustincttiOnforwastages cldmedtteachstageandeacholthe materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical jwtification for its non-
may be fumished. If the scrap is being sol4 the sale value/commercial value may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for manufacture of each
product.

No.:11/13/87‐ ALC1/2016 Name:lECHNO BLOW No/Date:13/87‐
10ULDERS PRIVATE LIMllLD 1/2016

12.2016

: The Committee considercd the case in the meeting and approved as applied for by the
holder in their Advanced Auttrorization.

■ly●1919nseq理 摯● 1_型里191壁 peF POEcyノ ProcedureL

No.:1ノ13/87‐ ALC12016 No/Date:13/87‐

1/2016

12.2016

: The Committee noted that the adhoc nonns for the subject Advance Authorization was issued on
basis.Thus,血 Committee d∝ided to withdraw the case.

Ud,● Ob籠
a`Wan,

F‖ e:01ノ87/050/00276/AM17/

61

Status:
A,pproved

HQ File:01/87/050/00286/AM17/ ILA File:26/21/040/00008/AM17ノ しicoNo/Date:2610012771

19。 10.2016

P田けName:GUJARAT RAFFIA
MUS口田ES LTD

itrtus:
Withdrawn

じ A File:08/24/040/00079/AM17/ しiclヾo月Date:0810139042
18。 11.2016



No.:56713/87‐ ALC1/2016 Name:StIPREME No/Date:13/87¨

LD。 , 1/2016

12.2016

File:01/87/050/00331/AM17/ File:03/95/040/00623/AM17/ Lic.No/Date:0310809397
.11.2016

Decision : The Committee considered the case as per agenda and decided issue deficiency letter to
holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each
materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
I) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-

may be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of

Meeting ended with a vote ofthat to the Chair.

**十 **ホ *****
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